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Report of the Joint Committee constituted by Hon’ble
NGT(CZ) order dated 31.08.2023 in Original Application
No.19/2023 (CZ) the matter of Devidas Khatri Vs State
of Rajasthan &Ors.

Background:

1. Mr. Devidas Khatri S/o Shri Nand Kishore Khatri resident of 239, Laxmi

Nagar, Behind MangoriWalon Ki Bagichi, Brahampuri, Jaipur had sent the

letter petition, which was treated and registered as Original Application

complaining about illegal mining without any environmental clearance and

also within 10 kilometers of the National Park and Wildlife Sanctuary

without requisite permission from Competent Authority/NBWL by M/s ACC

Limited, Lakheri, Bundi. Further it was submitted that the Respondent no.

6 (M/s ACC Ltd.) continued the illegal mining for more than 5 years and no

action has been taken by the Rajasthan State Pollution Control Board for

controlling of illegal mining or calculation and realization of environmental

compensation.

2. Considering the issues raised by the applicant, Hon’ble NGT passed

following order on 13.03.2023:

“4. We deem it just and proper to call a report on the matter in issue in

present Original Application, from a Joint Committee consisting of:-

i. Collector, Bundi, Rajasthan

ii. One representative of Chief Wildlife Warden.

iii. One representative of Rajasthan Pollution Control Board.

5. The Committee is directed to visit the place and submit the factual and

action taken report within six weeks. The State PCB will be the nodal agency

for coordination and logistic support.”

3. Accordingly, the Joint Committee consisting of District Collector, Bundi;

DCF & Dy. Field Director Ramgarh Vishdhari Tiger Reserve, Bundi and

Regional Officer, RSPCB, Bundi visited the mining lease – M. L. No. 01/92
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of M/s ACC Limited (Lakheri Cement Works), Village Lakheri, Tehsil &

District Bundi (Rajasthan) on 21.04.2023. The committed submitted its

report to the Hon’ble NGT with the following findings:

(i) During inspection, mining was found to be carried out within the

mining lease area of M/s ACC Limited.

(ii) Mining was not being carried out in forest land.

(iii) Mining was being carried out in only that part of the mining lease

which falls in non-forest land.

4. Subsequent hearings were held before the Hon’ble Hon’ble NGT and after

the hearing held on 31.08.2023, the Hon’ble NGT passed the following

order:

“1. Issue raised in this application is operation of illegal mining without any

environmental clearance and also within 10 kilometers of the National Park

and Wildlife Sanctuary without requisite permission from Competent

Authority/NBWL It is further submitted that the Respondent no. 6 continued

the illegal mining for more than 5 years and no action has been taken by the

Rajasthan State Pollution Control Board for controlling of illegal mining or

calculation and realization of environmental compensation.

2. A report was called from Joint Committee and the joint committee has

submitted that the project proponent has applied for environmental clearance

on 04.10.2018 but at present EC has not been issued and there is no EC and

the unit is operating without any environmental clearance

3. It is reported that the matter of issue of EC or re-validation of

environmental clearance under the Environmental Impact Assessment

Notification, 2006 is under consideration at the level of MoEF&CC. The

activities are in violation of environmental rules.

4. The contention of the learned counsel for the State and respondent is that

consent to operate was issued for a period of one year with specific condition

that the environmental clearance under the EIA Notification dated 14.09.2006



Joint committee report in the matter of OA 19 of 2023 Page 5

must be submitted before the particular date, failing which bank guarantee of

Rs. 05 crore shall be forfeited without any further notice.

5. The matter is surprising how the State of Rajasthan and the State PCB

issued the consent to operate order without the environmental clearance

Accordingly, we direct the State PCB to submit the report on the following

points-

i. Why the Consent To Operate application was kept pending by

RSPCB from 2017 to 2022 ?

ii. How many consent to operate applications of mining lease are

issued without environmental clearance ?

iii. How many mining lease were accorded condition consent to operate

for a period of one year without environmental clearance ?

iv. Number of inspections carried out by the RSPCB of the mining lease

being in Red Category Industry and not taking any action for want

of environmental clearance.

v. The quantum of mineral, excavated by the respondent no. 6 with

details of area excavated from 2017 till date.

vi. The amount paid and use of power for mining.

6. State PCB is directed to take necessary action with regard to the

assessment and calculation of environmental compensation and to realize it.

Since the mining has been done from 2017 to till date without any valid EC in

accordance with EIA Notification, 2006. Thus, the matter is required to be

placed before the Chief Secretary to take necessary actions against the

officers responsible for issue of permission of mining or not taking any legal

action against the violators of law.

7. Since the illegalities are continuing in connivance with State PCB,

Rajasthan and thus it is necessary that some independent agency may

monitor and examine the matter. Thus, we constitute a committee consisting: -
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i. One representative from MoEF&CC

ii. One representative from CPCB

iii. One representative from State PCB. The State PCB shall be the nodal

agency.

8. The MoEF&CC is directed to take necessary actions for illegal mining in

violation of environmental rules and without any valid EC in favour of the

project proponent Action taken report may be filed within three weeks, with

affidavit of Member Secretary State Pollution Control Board who will remain

present at the time of hearing through video conferencing on the next date.”

Copy of the order dated 31.08.2023 is enclosed at Annexure-1.

5. Accordingly, the Nodal Agency sought the nominations from the concerning

departments and Shri Mahesh Dutt Purohit, Scientist ‘D’ from Integrated

Regional Office(IRO), Ministry of Environment, Forest & Climate

Change(MoEF&CC), Jaipur; Shri P. Jagan, Regional Director, Central

Pollution Control Board(CPCB), Regional Directorate (Central), Bhopal; Shri

Vivek Goyal, Senior Environmental Engineer, Rajasthan State Pollution

Control Board(RSPCB), Jaipur were nominated for the Joint Committee.

Action taken by the Committee constituted vide Hon’ble NGT
order dated 31.08.2023

6. The Committee constituted vide Hon’ble NGT order dated 31.08.2023

deemed it fit not to visit the site again as the Joint Committee constituted

vide Hon’ble NGT order dated 13.03.2023 had already visited the site on

21.04.2023 and submitted its findings before the Hon’ble NGT. However, in

order to examine the matter, the Committee convened a meeting of all the

stakeholders on 18.09.2023 in Aranya Bhawan, SRO Jaipur, MoEF& CC

office to analyze the official records and to discuss the issues raised by the

applicant. The meeting was attended by the following stakeholders:

i. Sh. M. D. Purohit, Scientist “D” SRO Jaipur, MoEF& CC, GoI

ii. Sh. P. Jagan, RD, CPCB, Bhopal
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iii. Sh. Vivek Goel, SEE, RSPCB, Jaipur

iv. Sh. Ajay Kumar Shrivastava, DGM, Mines Department

v. Sh. Sanjeev Sharma, DCF & Dy. FD Ramgarh Vishdhari Tiger

Reserve, Bundi

vi. Ms. Nidhi Khandelwal, RO, RSPCB, Bundi

vii. Sh. Rajendra Bhatt, AME, Mines Department

viii. Sh. Manish K. Gupta, Sr. Manager Mines, ACC Ltd.

ix. Sh. Sanjeev Singh, Sr. Manager, ACC Ltd.

x. Sh. Rohit Kumar Tuteja, Advocate (on behalf of the applicant)

Copy of attendance sheet is enclosed at Annexure-2.

7. Point wise details and present status of information as discussed during the

meeting and collected from the various stakeholders are as under: -

A. Environmental Clearance from MoEF&CC:

i. Environmental Clearance under the provisions of the Environmental

Impact Assessment Notification, 1994 was granted to the project

proponent for the mining lease having total area of 1516.88 Hectare

and limestone production of 1.5 million TPA vide MoEF, Govt. of India

vide order dated 26.12.2005. Copy of EC under EIA Notification,1994

is attached as Annexure-3.

ii. The Hon’ble Supreme Court, vide judgment dated 02.08.2017 in Writ

Petition (Civil) No. 114 of 2014 in the matter of Common Cause

versus Union of India and Ors., inter-alia, directed that the validity of

the environmental clearance granted for mining projects under the

EIA Notification, 1994 shall be five years. This was reiterated by the

Hon’ble Supreme Court vide judgment dated 07.02.2018 in Special

Leave to Appeal (Civil) No. 32138 of 2015 in the matter of Goa

Foundation versus M/s Sesa Sterlite Ltd., & Ors. while also holding
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that the EIA Notification, 2006 provides that the environmental

clearance would be valid for the estimated project life subject to a

maximum of 30 years. Accordingly, a Notification was issued by

MoEF&CC on 06.04.2018, mentioning inter-alia that:

“And whereas, in the view of the above, there would be two categories

of cases related to mining projects under EIA Notification, 1994,

namely:

(a) mining projects, which were granted environmental clearance

under the EIA Notification, 1994, and also granted environmental

clearance for expansion / modernization / amendment under the

EIA Notification, 2006; and

(b) mining projects, which were granted environmental clearance

under the EIA Notification, 1994, and but not obtained

environmental clearance for expansion / modernization /

amendment under the EIA Notification, 2006.

And whereas, as per third paragraph above, the projects mentioned in

clause (a) of fourth paragraph above do not suffer from the infirmity of

validity of environmental clearance being five years;

And whereas, the projects mentioned in clause (a) of fourth paragraph

above, do not suffer from the infirmity of expansion vis-à-vis the base

production as these projects were already appraised and granted

environmental clearance under the EIA Notification, 2006;

And whereas, all mining projects mentioned in clause (b) of fourth

paragraph above are required to obtain environmental clearance under

the EIA Notification, 2006, in pursuance of the aforesaid judgments of

the Hon’ble Supreme Court;

And whereas, the Ministry of Environment, Forest and Climate Change

deems it necessary for implementation of the aforesaid judgments of
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the Hon’ble Supreme Court as well as for the protecting and improving

the quality of environment and abating the environmental pollution,

that all projects mentioned in clause (b) of fourth paragraph above, be

brought under the regulatory framework of the EIA Notification, 2006;

Now, therefore, in exercise of the powers conferred by sub-section (1)

and clause (v) of sub-section (2) of section 3 of the Environment

(Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the

Environment (Protection) Rules, 1986, the Central Government hereby

directs, after having dispensed with the requirement of notice under

clause (a) of sub-rule (3) of the rule 5 of the said rules in public interest,

for implementation of the aforesaid judgments of the Hon’ble Supreme

Court, that the project proponent in all such cases involving validity of

the environmental clearance and expansion of mining projects vis-à-vis

the base production, shall make application within six months from the

date of issue of this notification in Form-1 as given in Appendix-II of the

EIA Notification, 2006, for grant of environmental clearance under the

provisions of the EIA Notification, 2006, and all such applications shall

be considered by the concerned Expert Appraisal Committee or the

State Level Expert Appraisal Committee, as the case may be, who shall

decide on the due diligence necessary including preparation of

Environmental Impact Assessment Report and public consultation and

the application shall be appraised accordingly for grant of

environmental clearance.” Copy of MoEF&CC’s Notification dated

06.04.2018 is attached as Annexure-4.

iii. Accordingly, the lessee applied for Environmental Clearance on

04.10.2018, i.e., within the specified period of six months from the date

of issue of the aforesaid Notification. Copy of acknowledgement slip is

attached as Annexure-5.

iv. Terms of Reference (ToR) were issued to the lessee vide MoEF & CC letter

dated 28.06.2022. The proposal of the unit was appraised in 38th EAC
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Meeting held on 15.11.2018, 20th EAC held during 19-21 August, 2020

and 26th EAC meeting held during 11 -13th January, 2021. Finally,

their proposal was considered in the 52nd EAC meeting on 11-13 June

2022 and the MoEF&CC issued the ToR on 28th June 2022. Copy of ToR

is enclosed as Annexure-6.

v. At present, matter for issue of Environmental Clearance under the

Environment Impact Assessment Notification, 2006 is under

consideration at the level of MoEF & CC. It has been observed by the

committee that, the PP has submitted the Final EIA report and proposal

was considered by Expert Appraisal Committee on 3rd May 2023. During

the appraisal some queries were raised which have been replied by M/s

ACC Ltd. on 05.06.2023. Proposal was again appraised in EAC meeting

on 24th August 2023 and again some queries were raised by the

committee. It was informed by the representative that M/s ACC Ltd. will

shortly be submitting the reply to the queries and are hopeful to get the

EC in next EAC meeting.

B. NBWL Clearance, Forest Diversion and Mining on Forest Land:

i. Total mining lease area is 1516.88 hectare comprising 1107 hectare

non forest and 409.88 hectare forest. 409.88 Ha forest area was

notified as buffer in RTR buffer by notification on 06.07.2012. Copy of

notification is enclosed as Annexure-7.

ii. On 12-13.08.2014, Standing Committee for National Board for

Wildlife in its 31st meeting recommended wildlife clearance for 1107

ha of revenue/ non forest area of mining lease. Copy of Minutes of the

31st Meeting is enclosed as Annexure-8.

iii. Subsequently, a NOC was accorded by CWLW on 03.12.2014

regarding proposal of non-forest project within 10 km of National

Park and Sanctuaries. Copy of the letter is enclosed as Annexure-9.
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iv. On 21.01.2015, Wild Life Clearance was recommended by NBWL in

its 32nd meeting for forest area 409.88 Ha which was inadvertently

missed out in 31st meeting. It was also stated by NBWL that this

permission will be deemed once the recommendation of SBWL to

exclude 409.88 Ha forest area from RTR Buffer will be implemented.

Also, NBWL directed to SBWL to expedite the de-notification process.

Copy enclosed as Annexure-10.

v. On 04.09.2017, in continuation with direction of wildlife clearance

dated 21.01.2015, NBWL and NTCA approved de-notification of RTR

to exclude forest mining area 409.88 Ha and also directed user

agency to deposit Rs. 5.0 Cr for the same purpose. Copy of letter

dated 22.09.2017 of CWLW is enclosed as Annexure-11.

Representative of M/s ACC informed to have deposited Rs 5.0 Cr on

14.10.2017.

vi. CWLW in its letter dated 10.02.2023, clearly mentioned that wildlife

clearance is already granted by NBWL. Copy enclosed as Annexure-

12.

vii. CF & Field Director Mukundra Hills Tiger Reserve vide letters dated

28.04.2023 and 23.05.2023 related with wild life clearance of ACC

mining lease stated that M/s ACC Ltd. has Wild Life clearance. Copy

of the letters is enclosed as Annexure-13 & Annexure-14.

viii. DCF and Dy. Field Director of Ramgarh Vishdhari Tiger Reserve

(RVTR), Bundi in his factual report addressed to CWLW, dated

04.07.2023 endorsed above mention facts and also stated that: –

(1) 409.88 Ha area had been de-notified from RTR buffer by

Rajasthan Govt. order dated 26.05.2022. Copy enclosed as

Annexure-15.

(2) As per the records of State Forest Department, no Mining

activity carried out during the last 5 years by M/s ACC Ltd. in
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forest area of 409.88 Ha. Copy of State Forest Department letter

dated 22.09.2023 is enclosed as Annexure-16.

C. Consent to Operate from RSPCB:

i. The lessee was having CTO from State Board having validity from

14.05.2015 to 30.04.2018. Renewal of consent to operate application

dated 08.12.2017 of mines was kept pending by the RSPCB in want of

Environmental Clearance under EIA Notification, 2006. The same was

refused by the RSPCB on 14.11.2022 after issuing several notices to

the lessee vide letter dated 04.01.2018, 27.02.2018, 19.07.2019,

30.06.2020, 22.07.2021 and non-submission of Environmental

Clearance under EIA notification, 2006.

ii. Subsequently, lessee has again applied for consent to operate on

23.11.2022.

iii. Looking into continued operation of such mining leases and time

involved in deciding the applications of Environmental Clearance by

the competent authority (MoEF& CC/ SEIAA), the State Board has

taken a view to decide the cases which need to migrate from the 1994

regime to 2006 regime applying for Consent to Operate. Mining leases

which fulfill the following criteria may be considered for grant of

conditional Consent to Operate:

1. Having valid EC as on 06.04.2018 under the EIA Notification,

1994 for the same mineral and same production capacity,

and

2. Had applied for fresh EC under the EIA Notification, 2006 in

compliance with the Notification dated 06.04.2018 (within six

months from the date of issue of the Notification),

and
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3. Having valid Terms of Reference (ToR) issued by the competent

authority (MoEF& CC/ SEIAA) or is at any advanced stage of

obtaining EC, i.e., EIA/ EMP report submitted, public consultation

completed, presentation made before the appraisal committee, etc.

iv. The mining lease of M/s ACC Limited fulfilled the above criteria.

Therefore, it was decided that the respondent company should submit

a Bank Guarantee of Rs. 5 Cr as guarantee money to submit

Environmental Clearance under the EIA Notification, 2006 within one

year.

v. Looking to the progress/advance stage of issue of Environmental

Clearance (TOR issued) and after taking firm commitment in form of

bank guarantee of Rs. 5 Cr, the State Board had issued conditional

consent to operate for short period (one year only) on the same

capacity and lease area for which the lessee was having EC under EIA

notification, 1994 from 19.12.2022 to 31.12.2023 subject to the

condition, interalia, that:

“That the lessee shall submit Environmental Clearnce under the EIA

Notification dated 14.09.2006 latest by 31.12.2023, failing which Bank

Guarantee of 5,00,00,000/- (As BG No. 560GT02223500006, Date-

17.12.2022, valid up to 31.03.2024) shall be forfeited without any

further notice.” Copy of consent to operate is enclosed as Annexure-

17.

vi. It is evident that the State Board considered the Consent Application

of the unit on the basis of advance stage of issue of Environmental

Clearance (TOR issued), after taking firm commitment in form of bank

guarantee of Rs. 5 Cr and Environment Clearance issued under the

EIA Notification 1994.
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D. Status of Mining:

i. As per letter dated 18.09.2023 of Mining Engineer, Kota, M/s ACC

Ltd. carried out mining in 39.72 hectare broken up area of the

approved mining lease (ML No. 01/1992) between the period

08.12.2017 to 31.08.2023 and mined 61,79,982 Ton of the mineral.

Also, the lessee deposited an amount of Rs. 50,87,84,480/- to the

State Government against royalty. Copy of the letter is enclosed as

Annexure-18.

E. Conclusions:

 The project proponent had applied for Environment Clearance under

the provisions of EIA Notification 2006 within the specified time frame

as prescribed vide the notification dated 06/04/2018 and the project

proponent continued the mining activities in non-forest area of 1107

Ha, while the proposal was under consideration at the level of

MoEF&CC, GoI. Later on, the PP had obtained The National Board for

Wildlife (NBWL) Clearance after de-notification of the RTR buffer by

Rajasthan Government. As per the mining department and state forest

department, mining activity has been limited to the non-forest land

only.

 The Project Proponent had also applied for Renewal of Consent to

Operate along with requisite fee and the application was kept under

consideration at the level of State Board in want of Environmental

Clearance under the provisions of EIA Notification 2006. After issuing

several notices to the lessee and non-submission of Environmental

Clearance under EIA Notification, 2006 the State Board had refused

the application on 14.11.2022. It is pertinent to mention here that no

clear directions were issued by the State Board regarding operation of

mine during this period and as soon as the pending application was

refused, the mining operations were shut down by the project



proponent. Furthermore, the Notification dated 06.04.20 18 is also not 

clear regarding the operations of mines for the intervening period (i.e. 

beyond the date of application and upto the issue of Environmental 

Clearance under EIA notification, 2006). 

Later on, looking to the status of issue of Environmental Clearance in 

advance stage (TOR issued) and after taking firm commitment in form 

of bank guarantee of Rs. 5 Cr, the State Board had issued conditional 

consent to operate for short period (one year only) on the same 

capacity and lease area. However, the proposal of Environmental 

Clearance under the provisions of EIA Notification 2006 was still under 

consideration at the level of MoEF&CC, Gol. 

No action has been taken by mining department for stopping the 

mining during the said period while the CTO application was pending. 

RSPCB may be directed to adopt a standard practice for dealing all 

such matters, in accordance to Hon'ble Supreme Court judgment in 

the matter of Common Cause v/s Uol and various judgements of 

Honble NGT issued from timne to time with respect to requirement of 

prior Environment Clearance. 

(M.D Purohit) 
SRO, MoEF&CC, 

Jaipur 

(P. Jagan) 
RDCPCB, 
Bhopal 
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(Vivek Goel) 
GIC(Mines), RSPCB, 

Jaipur 
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Item No. 5

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BTIOPAL

(Through Video Conferencing)

Original Application No. l9l2023(CZ)
ll,A, No. a7 / 20231

Devidas Khatri Applicant(s)

Versus

State of Rajasthan & Ors Respondent(s)

Date of Hearing: 31.O8.2O23

CORAM: HON,BLE MR. JUSTICE SHEO KI,MAR SINGH, JUDICIAL MEMBER
I{OI{'BLE DR. A SENTHIL VEL EXPERT MEMBER

For Applicant(s):

For Respondent(s)

Mr. Rohit Kumar Tuteja, Adv

Mr. Rohit Sharma, Adv.
Mr. Akshat Tiwary, Adv.
Mr. Shoeb Hasan Khan, Adv.

ORDER

1. Issue raised in tl.is application is operation of illegal mining without any

environmental clearance and also within 10 kilometers of the National

Park and Wildlife Sanctuary without requisite permission from Competent

Authority/NBwL. It is further submitted that the Respondent no.6

continued the illegal mining for more tharl 5 years and no action has been

taken by the Rajasthan State Pollution Control Board for controlling of

illegal mining or calculation and realization of environmenta.[

compensation.

2. A report was called from Joint Committee and the joint committee has

submitted that the project proponent has apptied for environmental

clearance on 04.10.2018 but at present EC has not been issued and there

is no EC and the unit is operating without any environmental clearance.

3. It is reported that the matter of issue of EC or re-validation of

environmental cleararce under the Environmental Impact Assessment

Notification, 2OO6 is under consideration at the level of MoEF&CC. The

activities are in violation of environmenta.l rules.

1
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4. The contention of the leained counsel for the State and respondent is that

consent to operate was issued for a period of one year with specific

condition that the environmenta-l clearance under the EIA Notification

dated 14.09.2006 must be submitted before the particular date, failing

which bank guarantee of Rs. 05 crore shall be forfeited without arly

further notice.

5. The matter is surprising how the State of Rajasthan and the State PCB

issued t}te consent to operate order without the environmental clearance.

Accordingly, we direct the State PCB to submit the report on the following

points:-

iv

I1

[1

v1.

Why the Consent To Operate application was kept pending by

RSPCB from 2017 to 2022 ?

How many consent to operate applications of mining lease are

issued without environmental clearance ?

How many mining lease were accorded condition consent to

operate for a period of one year without eqvhonmental

clearance ?

Number of inspections carried out by the RSPCB of the mining

lease being in Red Category Industry and not taking any

action for want of environmental clearance.

The quantum of mineral, excavated by the respondent no. 6

with details of area excavated from 2017 titl date.

The amount paid and use of power for mining.

6. State PCB is directed to take necessa4r action with regard to the

assessment and calculation of environmental compensation aJId to realize

it. Since the mining has been done from 2Ql7 to till date without any valid

EC in accordance witi EIA Notilication, 2OO6. Thus, the matter is required

to be placed before the Chief Secreta5r to take necessary actions against

the omcers responsible for issue of permission of mining or not taking any

legal action against the violators of law.

2
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7, Since the iUega.lities are continuing in connivance with State PCB,

Rajastlan and thus it is necessa4r that some independent agency may

monitor and examire the matter. Thus, we constitute a committee

consisting:-

i. One representative from MoEF&CC

ii. One representative from CPCB

iii. One representative from State PCB. The State PCB shall be

the nodal agency.

8. The MoEF&CC is directed to take necessary actions for illegal mining in

violation of environmental rules and without any valid EC in favour of the

project proponent. Action taken report may be filed within three weeks,

with afndavit of Member Secretary, State Pollution Control Board who will

remain present at the time of hearing through video conferencing on the

next date.

List it on 26th September, 2023.

Sheo Kumar Singh, JM

Dr. A Senthil Vel, EM

31"t August, 2023
O.ANo. 19 /2O23(CZ\
PN

3

\6



6n neX,.,( - ?_

S.No

5

6

7
10.

Name Email Sigaature

1 4rv+.2 nnal' 
o,

Or>ol1

4

Aatoca-te-

ru,*1r t<c

1-r>S5's-

qAqthr$o

?o4AJIh

l9^ c44 9/'

k{^l{lA./ sl^;eaaF e< >C.n C4!:^-)

lPoT-,"b, B-l* fI n" A

N"tjt i KLl,^drl,sL, R0, Rs Pcg, &^AdL

sL.E , ff(4, S., F

P-tpL Rr,.fc-r:,

|a.D'lo.{ot^.r,* Llp: ldFr
tJ

8

9

CoDtact
No.

Designation &
Department

qe loq 3r 3c3

101i03732,

Snlr-efLa^a

f4ar,ah t<'4"7h M frcc
,uA^

DcQ A Dy. €. D.

t,h:4" K"^.-r,^Pt o
o-44;'cr;

3ClL 311103Rotii ku"rv.t. T"fq + ho lkhnd.. Eat4La
qtre^i-! ' (o tn

a,1et".ei/oo *; ,J,4^
5)>) 1t,71 AKT -1;?k *". rqniv"l-4

>-.r.r.- "lq b h< 7* l'7 4 a
111t"26L3 /b,-.-'

l*/,pr.b , bu ^lL@
4Gt1917+23

\.ve1 q6g"1- lS: o: r.ss-o

t5

lczl Devldas Khatri v/s state of Raiastha-i-
ATTENDANCE SIIEE?

)

,:1

I

I

3. I

B/
.G

\



qTtiT Ir{6R

COVERNMENT OF INDIA
qqf{{srlEri qd qfqq qfit{tr i?rfiq

MINISTRY OF ENVIRONMENT, FOREST &
CLIMATE CHANCE

ffiq arqiaq, 'ritfl-r,nfuq &-*a crataa,wgr /Regional Offi
Gandhinagar/(Sub-Regional Office, Jaipur)

MOST IMPORTANT

ce, v LiFE

!'-218 "3fluq8q;r ", FIfiIaRiTqIff,6 d-*, rOg{ - 30?ooU A-218, "ARANYA BHAIVAN'
,Jhalana lnstitutional drea, Jaipur-302004

({tIFVTel No: 0l4l -271-1786 ,2713178 Email: iro.iairrur-rnefcc(r sor .in

Dated: 15 u September, 2O23

t-{r +,

TrqFr[ t{ffq / The Member Secretary,

{lEFFtTi {lEq rgvw Bziew {r*
Rajasthan State Pollution Control Board

4 FIiIEIT {frnfuo atr / 4- Jhalana Institutional Area,

ilq5{ / Jaipur- 302004

Sub: Meeting of Joint Committee Constituted by Hon'ble NGT rride order
dated 31.O8.2O23 in the matter of O.A. No. 19l2O23 ICZ) Devidas Khatrl V/s
State of Rajasthan and Otrs - Reg.

This is to bring to your notice that the Joint Committee constituted by
Honble NGT in the matter of O.A. No. 1912023 (CZ) Devidas Khatri V/s State of
Rajasthan and Otrs, has decided to convene a stakeholder's meeting orr Mondag,
78/09/2023 at A 278, Aranga Bhautan, Sub Reglonol OfJTce Jaipur, Ministry
of Enuironlment Fotest and Cllmate Change, GoI at 7 7.3O am.

As State Board is the Nodal Agency in this matter, it is requested that
necessary directions may be issued to ensure the presence to all stakeholders viz
Representative of Project Proponent, Complainant, Representative of Department of
Mines and Geolory, Representative of State Forest Department etc. in the said
meeting.

\
(
D {

7r,

f. zr&r rt 5rtFa7 e.. Mahesh Du Purohit
+. fri./ +frl '* / Jotnt Dlrector (s)/sclertist-D

Copy to: -
1. Regional Director, CPCB Bhopal- For information please.

A0

Sir,

srd'frq,



Annexure-3

i'lo.i- r1015114/2003-lA.ll (M )

Govemment of India
i'linlstry oi' Environment & Foresrs

Paryavaran Bhawan,
C.G.O. Complet Lodi Road,

New Delhi - 110 003

Dated: 26th Dece;ber 2005
To
Shri Durga Prdsad,
Vice Presiden(,
Lakheri Gment Works,
M/s The Associated Cement Companies Ltd.,
P.O. Lakheri - 323603,
District Bundi, Rajasthan

subject: Expanslon of Lakheri Limestone Mine of M/s The Associated Cement
Companies Ltd. at villages Lakheri-Chamavali, Taluka Indargarh, District
Bundi, Raiasthan - Environmental clearance- reg.

Sir,

This has reference to your letter dated 24.03.2003 enclosing your application and
subs€quent letters dated 13.1.2005, 21.02.2005. 19.04.2005, 09.05.2005, 11.08.2005, and
03.10.20C5 and lettcr of State Govcrnment No. Khawd/Kota/Manchitrakar/4041 dated
19.10.2005 on the above mentioned subject. The Ministry of Envimnment and Forests has

examined the application. It has been noted that the proposal is for expanslon in production of
the existing Lakheri Llmestone Mine over a total mining lease area of 1516.a8 ha, of which
184.73 ha is agricultural land, 409.88 ha is fcrest land, 269.22 ha is wasteland, 79.56 ha is

grazing land, 188.21 ha is human habitation, 43.25 ha is road & rail, 191.93 ha is ACC factory &
colony and 96-22 ha is mining area. There are no ecologically sensitive areas such as National
Parks, Wildlife Sanctuaries or Bosphere Reserves within 10 km of the core zone. The Project
does not fall in the Ardvalli Hills. The project does not involve displacement of population. Of the
total lease area, area to be excavated is 405 ha, 60.48 ha is for OB dumps, 2.10 ha is for mineral
storage, 5.82 ha is for lnfrastructure, 71.57 ha is for roads, 24.94 ha is fot railways, 133.44 ha is
fbr green bett, 0.50 ha is for effluent treabnent plant, 37.31 ha is for mineral separation plant
aN 707,82 ha is undisturbed area (barren laM, water body, etc). Mining is Opencast by
mechanised mefrcd arld in\Dlves drilling & blastirq. The project is for expansion in production of
lirnestone from 0.54 million tonnes per annum (MTPA) to 1.5 MTPA, The project does not
irrvolve mioeral transportation outslde the lease area as the entire mineral of 4500 TPD will be

transported to the linked cement plant located yrithin the ML. Present working depth of mine is

15 m below ground level (bgl). Ultimate $,/orking depth is 18m bgl. Water table is at 10m -24 m
bgl. Minlng will not intersected water table. water requiremeht o( 94 rn3/day will be mct from
rain water collected ln pits and from ground water (1 m3/d). An estimated 84,000 m3/month of
OB is being generated. OB generated is stored in eighteen external OB dumps and OB geoerated
is being backfilled (850,6). IBM has approved Mining Plan on 03.06.2005. No Objection Ccrtificate
has been obtained from the State Pollution Contol Board on 20.05.2003. Public Hearing was held
on 17.04.2003. Life of the mine at the rated capacity is 18 yeaB. Capital cost of thc project is Rs
1125 lakhs.

Z,O The Ministry of Environment and Forests has further noted that the Honble Suprerne
Court in its Order dated 08.04.2005 in Contempt Petition (C) No. W.P. 412/2004 in tA. No.833 in
W.P. No. 20211995 - T.N.Godavarman Vs UOI & 06., pending further directions, has restrictcd

al



3ny kind of nininq in forest area. As the mining iease area has foresiland for which ooly 100 3
has ireen acccrded approval for diversion, the liinisiry ol' Envi.onment and Forests hereby
eccorCg environmental clearance to the above mentioned Lakheri Limestone mine of i4/s
The Associated Cement Companies Ltd. for expansion in production to a maximum of 1.5
million TPA involving lease area of 1516.88 ha under the provisions of the Environrnental
impact Assessment Notification, 1994 and subsequent arn€ndrnents thereto subject to the
aforesaid Order of the Honble Supreme Court and subject to compliance of the terms and
conditions rnentioned below :

A. Specific Conditions

(i) Environmental clearance is grant€d subjcct to final outcome of Hon'ble Supreme Court of
India in Contempt Petition (C) 41212004 in I.A. No. 833 in W.P. (C) No. 2041995.

(ii) OB dumps should be stacked at earmarked dumpsites(s) and coverd by plantation for
slope Stabilisation. Monitoring aM management of rehabilitated areas should conunrre
until the vegetation becomes self-sustaining. Compliance status should be submitted to
the l'linistry of Environment & Forests on yearly basis.

(iii) Chec.k dams aM siltation ponCs of appropriate si?e should be constructed to arrest silt
ard sediment flor/s from soil and mineral dumps. The water so collected should be
utilized for watering the mlne area, roadt green belt development etc- The drains should
be regularly desilted and maintained.

Garland drain (size, gradient & length) and sump capacity should be deslrned
keeping 50 9o safety margin over and above the peak suddeo rainfall and rnaximum
discharge in the area adjoining the mine site. Sump capacity should also provk e
adequate retention period to allow proper settling of silt material. S€dimentation pits
should be conskucted at the corneB of the garland drains.

(iv) Drills should be wet operdH or $/ith dust extractors and secondary blasting should be
avoiJed.

(v) Blasting operation should be carried out onv during daytime. Controlled blasting should
be practiced. The mitigative measurrs for mntrol of ground vibrdtions and to an6t fly
iocls and boulders should be irnplen€nted.

(vi) Water sprinkling anangements to control the fugitive dust generation from the haulage
roads.

(vii) Crushet should be operated with hlgh efficiency bag filters, water sprinkling system
should be provided to check frgitive emissions from crushing operations, haulage roads,
transter points, etc.

(viii) A total of 193.92 ha of aff€ shall be afforested which includes 133.44 ha of greenbelt
and plantation over noo-mineralised undisfurH areas, roads, peripheral areas along ML
bouodary and 60,{8 ha of OB dumps. Plantation shall be developed with native species
in consultation with lo€al DFO/ Agriculture Departnent. Plantation should also be rdised
along the roads, OB and topsoil dunJp sites, along ML boundary etc. At least 2500 plant
species/ha should be plinted.

(ix) A Progressive Mine closure Plan shall be lmplemented and a total area of 87.88 ha shall
be reclairned by plantation and the balance 181.28 ha shall be converted into a water

k



reservoir. The higher benches of the void shiii If t<.ra.ed aM plantation done to
slabilise the slopes. Peripheral fencing shal! te dooe along the eycavated area.

(x) No miniog shall be caffied out below groundwater

(xi) A Final Mine Oosure Plan along with details of Corpus Fund shoutd be submitted to the
Ministry of Envlronment & Forests 5 years in advance of final mine closure for epproval.

(xii) Consent to ogerate should be obtained from State Pollution Control Board before
expaMing mining activities.

B. General conditions

(i) No change in mining technology and scope of working should be made without prior
appmval of the Ministry of Environment & Forests.

(ii) No change in the calendar plan lndudlng excavation, quantum of mlneral and waste
should be made.

(iii) Data on ambient air quality (RPM and SPM) in the study area should be regularly
monitored and dato the.eon submltted once a year to the Ministry including its Regional
office (CZ) at Lucknor,, and the State Polluuon Contol Board / Ccntral Pollution Control
Board once in six rnonths.

(iv) Fugitive dust emissions from all the sources should be controlled reoularly. Water
spraying arrangem€nt on haul roads, wagon loading, dump trucks (loading & unloading)
should be provided and properly maintained.

(v) Adequate measures should be taken for control oF noise levels in the work environment
and to rnaintain within prescribed limits.

(vl) lndustrlal waste water, if any, should be properly collected, treated so as to confom to
the standards prescribed under GsR 422 (E) dated 19rh May, 1993 and 31r Dec€mber,
i993 or as arnended fmm hme to time.

(vii) Omjpatlbnal heahh surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take conective
measures, if need€d.

(viii) The funds earmarked for envlronmental protertbn measures should be kept in separate
account a.td should not be divertcd for other purpose. Year wise expe^difute should be
r€ported to this Ministryt Regional Office locatcd at Lucknow (CZ).

(ix) The Regional Office (CZ) of this Ministry located at Lxcknow shall monitor comdiance of
the stipulated conditions. The project authorities should extend full cooperation to the
office (s) of the Regional Offrce by furnishing the requisite data / information /
monitoriog reports.

(ix) A copy of clearan<e letter will be marked to conce.necj Panchayat / local NGo, if any,
from whom aM suggestion / representation has b€en received while processing the
proposai.

L)
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9.
10.
11.
12.

14.

State Pollution Control Board should display a copy of the clearance letter at the
P.egional office, Distrlct tndustry Cenrre and Col{e!-tor's office/ Tehsildar's Offrce for 30
days and provide copies of the same to anyone requesting for the same.

(xi) The project authorities should advertise at least in two local newspapers widely cjrculated
around thc projed, one of which shall be jn the vernacular language of the locality
conccrncd, within 7 days of the issue of clearancc letter informing that the project has
been accorded environmental clearance and a copy of the clearance letter is available
with the State Pollution @ntrol Board and may also be seen at web site of the Ministry of
Environment & Forests at bllpllCgubl"lj.gj!.

3. The Ministry or any other competent authority may stipulate any further @nditlcn for
environmental protection.

4. Failure to conrply with any of the conditions nrentioned above rnay resull. in withdrawal of
this clearance.

5. The above conditions will be enforced, inter alia, under the provisions ot the Water
(Prevention & Control of PoliJtion) Act, 197.i, the Air (Prevention & Control of Pollution) Act,
1981, the Environment (Protection) Act, 1985 and the Public Liability Insurance Act, 1991 along
with thcir amendmenls and rules.

(DR,T.CHANDINI)
ADDMONAL DIRECTOR

Coov to:
Secretary, Department of Environment & Forests, Govt. of Rajasthan, Jalpur.
Secretary, Mioes & Geology Dept., Govt. Of RaFsthan, Udaipur.
Secretary, Departrnent of Mines, Ministry of Cral & Mines, Shastri thawan, new Delhi,
Chief Conservator of ForesE (Central), Ministry of Environment & Forests, Regional
Office, Lucknow.
Lndlllldll, Lenudr rorluLron Lonuol 6odlu rdlvcslr Drdndrr/ Lor.r-t-ur r r_ur lrqc loulprcx,
East Arjun Nagar New Delhi - 110 032.
Chairman, Rajasthan Pollution Control Board, JAIPUR{0o 001

Chairman, Central Ground water Authority, Ministry of Water Resources, lamnagar
House, New Delhi.
The Conkoller General, Indian Bureau of Mines, 'Indira Bhah,an', Civil Lines,
NAGPUR-440001.
Chief Controller of Mines, Indian Eureau of Mioes, Indira Bhawan, Cfuil Llnes, Nagpur.
EI Division, Ministry of Environment aM Forests, New Oelhi.
District Collector, Dist ct Eundi Government of Rajasthan.
i4onitorilg file.
Guard file.
Record file.
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.=rnqr rrrrfi, rra qP*r

MINIS'I'RY oT' ENVIRONNIEN'I" }'ORI'S'I' AND CI-IMATE CIIANGE

NO'I'IFICATION

New Delhi. the 6th April. 20llt

S. O. 1530(E).-Whcrcas, thc Hon ble Supremc Court. vide judgnrcnt dated the 2"d August, 201? in writ
Pclition (Civil) No. I 14 of 201.1 in the uraller ofCorDuron Cause versus Union nf lndia and Ors.. idl?r-ulia, has direcled

thtt the volidity o[ lhe environmentul clearuoce granted ftrr mining projects under the notillcation lumber S.O. 601E),

dated rhe 27d'January. 1994 (hercinafrcr rctc[ed ro as the EIA Notification. 1994) of the Govemment oi India in the

crstwhile Ministry of Environment and f-orests shnll be five years. and lbr considering expansion under tlrc EIA
Notificalion. 1994. the annual production of 1993-9.1 or immediately preceding year shall be the bnse yeir;

And whereus. rhe Hon ble Supreure Coun vide judgment dated the 7'h February, 2018 in Special Leave to

Appeal (Civil) No. 32138 of 2015 in the muller oi Coa Foundatiur versus M/s Scsa Sterlilc Ltd.. & Ors. has reitcrated

that rhc volidily ofrhc envirourcntal clearuncc for mining projects granted uoder the EIA Notificatidr. 1994 shall bc five

years:
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And whcrea-s. lhe Hon ble Supreme Coun rn rts atbresairl judgmcnr dated rhe 7'h February. 2018 hds held lhat
para 9 of the nolification number S.O. 1533 (E), dcleil lhe l4'i Septcmhcr. f0O6 of the Governmenr of tndia in thc
erstwhile Minislry of Environment and Forests (hereiDnfter relerred to as the EIA Notification. 2006), provides th.rt lhe
environmertal clcarancc u,ould be valid for the estituated project life subjcct to a maximum of 30 ycars:

And whereas. in the view oi the above, there would be two categories of cases related to mining projects under
EIA Notification. 1994. namely: -

(a) minin8 projcctr. which ucrc grilntcd environmental clcarance under thc EIA Notificution, 1994. and also
granlcd environmental clcarance for cxpansion / modernisation / arrendmcnl under thc EIA Notification. 2(X)6:
and

(b) nrining projects. which were granled environmental clearance under the EIA Notification, 199+. and bul nol
oblairred environnrenlal clearance for expansion / modernis.ltion / amendmenl under the EIA Notification. 2006.

And whereirs. ns per third paragruph rbove. the projecls rnentioned in clause (a) of founh paragraph above do
not suffcr from thc intlrmily of validity of environmenlal clearance being fivc years:

And whereas. the projects nlentioncd in clause (ir) of ti)urlh puagraph ahove. do not sutfcr from rhe infirnrity of
expansion vis-A-vis the basc production as thcsc projects were alrcady appraiscd and grantcd cnvironmcntal clcaran!-e
under the EtA Notification. 2006i

And whcreas. all mining pr(tiects mentioned in clause (b) of lirunh paragraph abote are rcquired to obtain
environmenlal clearance under the EIA Notilication. 2006, in pursuance of the aforesaid .juclglrrents of the Hon hle
Suprcme Court;

And whcrcas. the Ministry of Environment. Forcst and Climrie Change deems it neccssary for implementalion
of thc aforesaid judgmcnls of thc Hon ble Suprcnle Court as wcll as for thc protccling and improving thc qunlity of
environmen( and ahating the environnrenlal pollution. that all pro.jects mentioned in clause (b) ol li)urlh paragraph ahole.
bc broughr under thc rcgularcr] frnmerrork of the EIA Notitlcation. 2006:

Now, lherefore. in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of rhc Environment (Protcction) Act. 1986 (19 of 1986) rcad wilh sub-rulc (4) of rulc 5 of thc En\ironment
(Pr(rection) Rules. 1986. the Cenlral Covernrrrent herehy directs, aiter harinp dispensed with the requirenrcnt of notice
under clause (a) of sub-rule (3) of the rule 5 of the said rules in public interest, fi)r irnplementation of the aforesaid
judgmcnts of the Hon'ble Suprcme Court. thnt thc pr(tect proponent in rll such cases inlolving r,tlidity oi the
ervironmental clearance nnd expansion of rnining proiects vis"i-\,is the base producti(m. shall make application wilhin
six nronths from the datc of issuc ()f this n()tiflcatior in Form- I as Biven in Appcndix-ll of the EIA Notification, 2006. lirr
granl of environnlental clcarance under the provisions of lhc EIA Notification, 2006. and all such applicrtidrs shall be

considered hy the concerned Expert Appraisrl Commilee or lhe Strle Lelel Expen Appraisal C<rmmitrec. as the case

may tc, who shall decide on the duc diligencc necesrary inchrding prepilration of Environnrenlal Il)pxcl Asscssnrcnt

Report and public consultalion and the application shall be nppraisrd lccordirrgly for grant oI environmenlill clearancc.

l

lF.No. t-- l l0l l/69/2r) 1.1-lA.ll(M)l

GYANESH BHARTI- Jt. Sccv.

RAKESH

SUKUL

tlploaded by flte. of Printing tt Covernrnent ()f lndia prcss. RinS Rord. Mrlapori. Neu Dclhi I 1006,1
rntl Published h1 rhe Contft)tler of Publicxlion\. I)elhi I I005J.

xl



7 t3U2419 LafargeHolcim - Produclion llrail- Acknowledgement Slip forTOR applicalion

Rajesh Kumar NAYMA <rajesh.nayma@acclimited.com>

Annexure-5

Acknowledgement Slip for TOR application
4 messages

monitoring-€c@nic.in <monitoring-ec@nic.in> Thu, Oct 4, 2018 at 3:18 PM
To: rb.lal@nic.in, rajesh.nayma@acclimited.com
Cc: amit.vashishlha@nic.in, m.knight@gov.in. monitoring-ec@nic.in, rupesh.pal@nic.in, ramesh.anguluri@gov.in

Acknowledgement Slip for TOR

This is to acknowledge that the proposal has been successfully uploaded on the
portal of the Ministry. The proposal shall be examined in the l/inistry to ensure that
required information has been submitled. An email will be sent for seeking additional
inJormation , if any, within 5 working days. Once verified, an acceptance letter shall be
issued to the project proponent.

Following should be mentioned in further correspondence

l. Proposal No. : IAJRJ/N4|N/8'129'1/20'18

2. Category ofthe Proposal : Non-Coal Mining

3. ProiecuActivity applied for : 1(a) Mining of minerals

Lakheri Limestone Mine (Area: 1516.88 ha.)
with Limestone Production Capacity of 1.5
Million TPA and waste / topsoil 11.25 Lakhs
Culvl per annum (l\4aximum) with existing
Wobbler & screening plant of 400 TPH Al
\/illages Gendoli Kala. Gendoli Khurdh, Pholai,4' Name ofthe proposal : 
Gutha, Mahuwa, Dangaheri, Budet, Kankra,
Chamavali, Uttarana, Lakheri, Sakhoda.
Nayagaon & Papadi, Tehsil: lndergarh, District:
Bundi, Rajasthan. - reg revalidation of EC
under EIA Notification 2006 as per MoEF&CC
Notification SO'l 530(E) dated

5. Date of submission forTOR : 04 Oct 2018

6. Name of the Project proponent along with contact details

a) Name of the proponent

b) Mobile No.

c) State
d) District
e) Pincode

ACC LIMITED

7763513564

Rajasthan

Bundi

323603

Raiesh Kumar NAYMA <rajesh.nayma@acclimited.com>
To: Sunil DESHMUKH <sunil.deshmukh@acclimited.com>

Thu, Oct 4, 20'18 at 3:25 PN.4

6Thanks and ll/arnr Regards...
Rajesh Kumar Nayma
Manager-Environment
Lakl@i Cement Works
ACC Limited

hllps://mail.google.com/mail/u/o?ik=f2a52b6doc&view=ptEsearch=.ll&permthid:thread-t!/o3A1613387837787721483&simpt=msg-p/o3416.133878
113
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Annexure-6

J-l 1 01 51 167 I 20',18-lA.ll (M)
Government of lndia

Mlnistrv of Environment, Forest and Cllmate
lmPact Aaaossment Divieion

Change

* H[ 20?2

Prithvi Wing, 2 Floor
lndia Paryavazn thavan

JorBagh Road, Aliganj
New Delhi-110 003

Dale:281h June, 2022

llPage

\*
I

To,

Sub:

Sir,

s ACC Limited
akheri Cement Wo*s, ACC Limite

P.O. Lakheri, DistriclBundi,
Rajasthan - 323603

Terms ol Referonce (ToR) under the provieion of Notirication s.o. 1530 (E) dated

06.04.2018 for Lakheri Limestone Mine of M/s ACC Limited in the mine lease

area '1516.88 ha with production capacity of 1.5 MTPA and waste llopsoil'11'25
Lakhs CuM per annum (Maximum) with existing Wobbler and screening Plant of
400 TPH located al Villages Gendoli Kala, GendoliKhurdh' Pholai' Gutha,

Mahuwa, Dangaheri, Budel, Kankra, Chamavali, Uttarana, Lakheri, Sakhoda,

Nayagaon&Papadi, Tehsillndergarh, Districl Bundi, Rajasthan - reg.

This has reference to proposal no.|A,/RJ/MlN/275163n02?f ot Terms of Reference

under the provision of Notification S.O. 1530 (E) dated 06.M-2018 for Lakheri

Limestone Mine of M/s ACC Limited in the mine lease area '1516.88 ha. The proposal

is for Limestone production capacity of 1 .5 MTPA and waste / topsoil 1 1.25 Lakhs
CuM per annum (Maximum) wilh existing Wobbler and screening plant of 400 TPH.

The mine lease area is located at Villages Gendoli Kala, GendoliKhurdh, Pholai,

Gutha, Mahuwa, Dangaheri, Budel, Kankra, Chamavali, Utlarana, Lakheri, Sakhoda,
Nayagaon&Papadi, Tehsil lndergarh, District Bundi, Rajasthan.

2. Project dotails:
Location Lalitudes 25031'54.6' to 25039'39" N

Longitudes
sol
No.

Topo sheet

Company Name M/s. ACC Ltd.
Arcredited
Consultanl
certificate no

and

KML file
Seismic zone

75056'46.4" lo 76o15'27 .2" E
450t14&UCtz

J.M EnviroNetPvt. Ltd.

& valid u to 07.02.2023
Submitted

Accredited EIA Consuttant by NABET (QCt)
Cerlificate No: NABET/Ettu2o23lRA 0186, dated 17.12.202O

Zone ll aS er lS:1893 Part -1 :2016

\q

?.



Category of the ProJect

lProvisions
Mining lease Area

3. Catogory dotalls:
Category "A", Pro,lect or Act
Mineral.

ivity 1(a)(3[or Mining ot

EIA Notification drt"d 14,n tU tember 2006
1516.88 ha

4. Previous Environmental Clearance details:
Previous EC J.1 ,l015/'14l2003-lA.ll(M) 

dated 26th December, 2005
under EIA Notification 1994.
Limestone l.5millionTPA
Waste / topsoil 2.'137 million TPA

3.637 Million TPA
Existin wobbler & screeni nt of 400 TPH

5. Previous EAC meeting details:

) The proposal was considered for ToR in 38rh EAC Meeting held on 15.11.2018

wherein the proposal was deferred due to few shortcomings. Additional Details

sought by MoEFCC on 09.01.2019 and reply of ADS was submitted on

16.03.2020. The proposal was again considered in 20h EAC held during 19-21

August, 2020 wherein the committee deferred the proposal as the for€st area of

409.88 ha was falling under buffer zone of Ranthambore Tiger Reserve (RTR)' The

NBWL approved the de-notification of this area in ils 45rh standing committee

meeting held on 04.09.2017. However, de-nolification was not publishediissued by

the Ministry. Additional Details were sought by MoEFCC on 30 08 2020 and

o5'0g.2o2oforwhichreplywassubmittedbytheprojectproponentonll.09.2020
and 06. 1 0.2020 respectivelY.

>Theproposalwasagainconsideredin26uEACmeetingheldduringll.l3th
January, 2021. After detailed deliberation, the commrttee noted that the forest area

of aosSg ha falls under buffer zone of Ranthambore Tiger Reserve (RTR) The

matter was examined in the Ministry and the wildlife Division/NTCA. The Mjnistry

sent a letter to the Forest department, Govt of Ra.iasthan requesting to furnish the

action taken report on lhe recommendations of standing Committee of NBWL for

further decisron by the Ministry on the instant case ATRJDe-notification order

awaited from State Government Therefore' lhe committee retumed the proposal in

pi"""nt to* and was of the view to consider the proposal after receipt of ATR/de-

notification order from the State Government of Raiasthan

) Raiasthan State Government issued de-notiiicationPl (63)Van/2017 dated

26.05.2022 for identiRcaiion of forest area of 436 35 ha including the 409'88 ha

area land o{ M/s ACC ui*it"a ttorn buffer zone of Ranthambhore Tiger Reserve

(RrR).

Production capacity
Soil

Waste
Total Excavation
Crusher
Earlier EAC meetings meeting held on 15.1 1 .2018

20'hEAC meeting held on21.08.2020
| 26'h EAC meeting hetd on 13.01.2021

1c,

30
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6. Lease Detaits:

7. Mining plan details:

Assubmifted by the project proponent, following are the mine lease details:
M ine lease details The mining lease was originally granted by State

Govt in 1913 for a period of 30 years for lim*tone.
Firsl Renewal was granted on 28.07 .1943 lor 30
Years w.e.f. 01.08.1943 for Limestone
Second renewal was for 20 years w.e.f.
01.08.1973 and atter 01.08.1993 it was under
deemed renewal upto 31.07.2013.

Validity of mine tease As per Section 8A (5) of MMDR (Amendmen0 2015,
Lease period of Mining leases used fot caplive
purpose has been extended upto 31.03.2030 vide
order dated 1 8.02.201 5.

Additional information Lakheri Limestone is having '15'16.88 ha area (Lease
no. is 4/1972). Out of 15'16.88-heclare arca, 1107
hectare is non-forest and 409.88 ha is Forest land.

Out of 409.88 hectare forest land, 108 heclare was
diverted in lhe year of 1998 and 100 heclare was
diverted in the year of 2006. For the balance 201.88
hectare area, ACC Limited applied for the diversion in

lhe year o{ 2012

Mining Plan (approved
by lndian Bureau of
Mines/DMG)

584(4X3)(1 886y2021 -RC
28.12.2021

M-Ajmer dated

Date 28.12 2021
Validity 2022-23 to 2024-25

Mining Parameter Quantitative Description
Bench Heiqht 6-9m
Bench Width 15-20m
Method of Mining Ful Mechanized Opencast Method
lndividual bench slope 80'
Overall pit slope 4s'.

RoM outpul size 500mm to 800mm size
Life of mine 9 years based on bu rrent mining plan (Life ot mine will be

increased after f urlher exploration)
Transportation details Part of the Limestone raised is being transported to

wobbler along with screen / Crusher (Crusher is situated
inside the Cement plant boundary); Wobbler& Screening
plant is installed & having 400 TPH capacity within the
lease area. Process involves Screening & Wobbler
activities. Wobbled & screened material/raised limestone
is transported to the crusher (siluated in cement plant) by
Rail/Road/OLBC Crushed limestone will be supplied to
the Cement plant by covered conveyor belt after crusher

Dumpers capacity 40 to 50 Tonne

9t
/

I

)

l

\,

)

I

)

I

I

)

)

)

Letter No.
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S. No. Particular Dstails
1 Heighl of the bench

2 Sub grade dri lling
9.0 m
05m

3 Length of stemming
column

2.5 m

Length of AN FO Column 3.5 m

5 Spacing 4.0 m

6 Burden 3.0 m

7 TYpe of Booster Prrmer

Type of dri ll holes8 Vertica Holes

diameter each
mmwith 115

Particular Details

1 Spacing 4.0 m

2 Burden 3.0 m

Depth of Hole 9.5 m

40 -45 kg3 Charge per delay

4 Powder Factor (T/kg) I tonnes per kg

Drilling/Blasting ParamelerDrillin

ParameterBlasti

4

8. Land Area Breakup

9. Nearost villago / town/ highway/railway station / water bodies

Nearest Village Lease area falls in revenue villages of Gutha, Gendoli
Kala, GendoliKhurdh, Sakhoda, Lakheri, Pholai,
Mahuwa, Dangaheri, Budel, Kankra, Chamavali,
Unarana, Nayagaon&Papadi in which Villages Gutha,
Gendoli Kala, GendoliKhurdh, Sakhoda,Kankara
Chamaoli, ukana, BudelLakheri are localed within the

lease area
- 42 km in SSW direction
Passi thro hrhe lease area

4lPag

Private land 645.87
Government land 871.01
Total Mining lease area
(MLA)

15'16.88 ha

Forest land 409.88 ha

Additional information Out of 409.88 ha forest land, 108 ha is diverted in
the year of 1998 and 100 ha is diverled in the year
of 2006. For the balance 201.88 ha area, the
project proponent have applied for the diversion in
the year of 2012.

Villages DirectionsPa rticu lars

KotaNearesl Town/ Ci

Nearest Hi SH-29
LakheriRailwayNearest

Station
- 4.5 km in Easl direction

D KuralNadi
> Chambal River
P Mez River

Water Bodies ) (-4.5 km in SW di
> (-3.5 km in East direction)

lease

rection)

Passi lhrou h within

91/

IsrNol

\
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r 10. Water requirement:

11. Presence of Envlronmentally Sensitive areas in the study area:
Forest
Land/Protected
ArealEnvironmenta I

Sensitivity Zone

Yes/No Deta ils of Certifi cate/l€tterrRemarks

Forest Land Yes Out of total mining lease area of 1516.88 ha,
409.88 ha forest land is involved in mining
lease area. Out of 409.88 ha Forest area,
Foresl Clearance for 108 ha is obtained on 07-
04-1998. Out of the 409.88 ha of forest area,
FC obtained on 13-11-2006 for another 100
ha. Application for FC for balance of 201 .88 ha
submitted in 2012. According to the cunent
stalutory requirement, the project
proponenthas stated that they havepaid the
NPV for the enlire forest area of 409.88 ha and
general approval has oblained. ACC Lakheri
has obtained the de-nolilication of above
409.88 Ha on 26.05.2022.

National Park Yes There are 2 nos of Sanctuaries, one is
'Ramgarh Sanctuary" which is 2.65 Km away
and another is "National Ghariyalsanctuary"
which is 2.5 Km away. The project proponent
has slated that they had been granted
permission by the MoEF&CC vide minutes of
the 3lststanding committee meeting of
NBWLheld on 12rh-13rh August 2014. The copy
of lhe letter is still awaited.

Wildlife Sanctuary &
Forest

Yes

Eco Sensitive Zone
(ESz)

12. Statue ofCTE/CTO:

) CTE has been obtained from RSPCB vide letter no F-12(6-14) RPCB/Gr.l/6657

daled 30.12.2Q05 for production capacity of 1.5 million TPA.

> CTO has been obtained from RSPCB vide order no.

F(Mines)/Bundi(Bundi)/1 (1 )200S-2010i336-340 dated 14.05.201 5.

13. Green beluplantation details:

5lPaBe

area)

Total water
requirement

12OKLD Fresh water 120 KLD
Trealed waler 0

Source Mine sump and Ground water
Permission CGWNNOG/MlN/ORIG/202'l /l 363 1 dated 3 I 1 1 t2021

Proposed area for green
be lantalion

85 ha

Budget for green plan & plantalion Around 3 Crore

?3

Yes

I

)

)

I

I

)

)

I

)

)

I

I

I

)

)

I
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1/t. Court case details:

16. Previous EC compliance and production details:

17 . Details of EMP:

20

10

15

6lPage

'77\

Affidavit
04.06.2022

dated

ol Hon'ble Supreme Court dated 2nd August 2017 in
writ Petition (civil) No 114 ol 2014 in the matter of

versus Union ol lndia & Ores.

ffiAn ad toad MoE IFittemS ccbuCom a ha np ny
re u ntmetaS tuthe udtory q mentith s

common cause

endinNo court case is ainst the to ectCourt Case

Particu lars L6tter no. and date
EC

ort
Certified
com

compliance report
will be submitted with EINEMP Re ort

Certified
production

past Authenticated year wise production details sinc€
year 1987 has been obtained from office of the
Mining Officer, District Kota vide letter dated
13.11.2018 and vide letter dated 08.0'1 2020

riil the end of lite ol mine
2 962 ucovereda ae ndoT reen bes

o lantation
Additional information

for Green
belU lantation
Particu la rs Area covere d (ln Ha)

17.10banier & non-mineralized7.5 m
zone

Activities Capital Cost
(Rs.ln Lakhs)

Recurring
(Rs. ln

I Lakhs/Annum)
One CAAQMS 50

Permanent Water sprinkling system on
haul road

50

Water tanked with
system(15 KL)

atomized sprinkling 50 15

Garland drain/ silt arrester at foot of
active du

30

Green belt develo pment in around
working pit including 7.S meter barrier
and lencin
Envi
third

ronment Monitoring from approved
I

10

Total
65200

--

accordance

15. Affidaviuundertakingdetails:

\

PP submitted that the Certified EC

10
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18. Details of prole ct cost end emPloyment:
Particulars
Ca I fo E I P ol ct ona ost r ron men ( e

Budqet
2 Crore

Recur Cost for EMP Rs. 65 Lakhs/annum
Pro ect cost Rs 61 .90 Crores /-
Employm€nt 91 persons

19, Observation and Recommendation of the Commlttee:
The proposal was considered in the 52nd EAC meeling held during 14th -1sri June,
2022. Afiet lhe detailed presenlation given by the project proponent and the
consullant, the Commitlee noted lhat lhe proposal was earlier considered for ToR on
15.'t 1.2018 wherein the proposal was deferred due to few shortcomings and during
19-21 August, 2020 wherein the committee deferred lhe proposal as the forest area of
409.88 ha was falling under buffer zone of Ranthambore Tiger Reserve (RTR) for
which NBWL had approved de-notification in its 45'h standing committee meeling held
on M.09.2017. However, the de-notification was nol published then.The proposal was
again considered in during 11 -13rh January, 2021 wherein lhe matler was examined in
the Ministry and the Wildlife Division/NTCA. The ministry sent a letter to the Forest
Department, Govt of Raiasthan requ€sting to furnish lhe action taken report on the
recommendations of standing Commitlee of NBWL for furlher decision by the Ministry
on the instant case.

Further, Rajasthan State Government has issued de-notificationP 1

(63)Van/2017 dated 26.05.2022 for identification of forest area of 436.35 ha including
the 409.88 ha area land of M/s ACC Limited from buffer zone of Ranthambhore Tiger
Reserve (RTR).

The project proponent during the meeting presented and same sent by email dated
14.06.2022 assuring that the khasra/plot no.of
Rajaslhan Govt. de-notification dated 26rh May, 2022 of 436.35 Ha. area rs

completely matching with M/s ACC area i.e 409.88 Ha.

After detailed deliberations, the Commitlee recommended the proposal lor Terms of
Reference (ToR) under the provision of Notification S.O. 1530 (E) dated 06.04.2018
for Lakheri Limestone Mine of M/s ACC Limited in the mine lease area 1516.88 ha
with production capacity of 1 .5 MTPA and waste / topsoil 1 1.2S Lakhs CuM per annum
(Maximum) wilh existing wobbler and screening planl of 400 TpH located at villages
.Gendoli Kala, GendoliKhurdh, Pholai, Gutha, Mahuwa, Dangaheri, Budel, Kankra,
Chamavali, Uttarana, Lakheri, Sakhoda, Nayagaon&papadi, Tehsillndergarh, Dislrict
Bundi, Raiasthan with subiect to the certain specific condition in addition to the general
conditions of non-coal mining projects.

20. The Ministry of Environment, Forest and crimate change has examined the
proposal in accordance with the Environmental lmpact Assessment Notification, 2006
and accepted the recommendation of 52nd EAC meeting held during 14rh -1Srh June,
2o22lorrerms of Reference ffoR) under the provision of Notification s.o. 1s3o (E)
dated 06.04.2018 for Lakheri Limestone Mine of M/s ACC Limited in the mine tease

)

e(
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area1516.88 ha with production capacity ol 1.5 MTPA and waste / topsoil 11.25 L

I

I
(

I
uM per annum (Maximum) with existing Wobbter and screening plant of 4OO TP

located at Villages Gendoti Kala, GendoliKhurdh. pholai, Gutha. Mahuwa, Dangaheri,
Budel. Kankra, Chamavati, Uttarsna, Lakheri, Sakhoda, Nayagaon&papadi,
Tehsillndergsrh. District Bundi, Rajasthanwith the foltowing specinc conditions and Islanderd Terms of References for underlaking detailed EIA study

L

t.

ii.

iii.

iv.

vi.

vii.

vIt.

ix.

x.

The Pubric Hearing had arready been conducted on 07.04.2003 for the same scooeand al presenl there is no change in scope. Therefore, as per Ministry,, O M ;;i;;
16.02.2021, the project proponent shal carry out pubric consurtation i..t..o 

"r 
,rii"

hearing and shall address the concerns of the public in the EIA/EMp 
"p"n'ii"project proponenl shall submit a detailed note on the public concerns raiseo in tie

earlier Public Hearing and if any non-compliance, submit the reason for the same
during the appraisal for Environmental Clearance.
The project proponent must validate the EMP and if lhe concems of the public are not
totally addressed in the EMP, accordingly a budget provision must be made and
incorporale in the fresh EIfuEMP report.
The Project Proponent shall install the Continuous Ambient Air Quality Monitoring
Stations in such numbers as per the scientific study and in consultation with CPCB.
The project proponent shall monitor water quality with specific reference to Langelier

Saluralion lndex to assess the impact of calcium carbonate on water qualily.

The Project Proponent should prepare the EMP considering the scenario of pollution

to be generated for normative and peak total excavalion for assessing air and noise

pollution by considering all the mining activities.

The Project Proponent shall carry out the gap plantation with 10 ft tall seedlings within

one year in such a way that the density of the plantation should be uniform and the

survival rate should not be less than 95%. Local species should be planted after

consultation with local forest otlicer and as per CPCB/SPCB guidelines. The Project

Proponenl shall implement lhe practice of drip inigation for plantation.

The project Proponenl shall also organize employmenl.based apprenticeshtp/

internship training program every yea( with appropriate stipend for the youth and other

programs to enhance the skill of the local people. The data should be maintained for

it " 
trriring lmparted to the persons and the outcome of the training, for the

,"."r.r"ni of ihe training program should be analyzed periodically and improved

accordinglY.
The Project Proponent should explore the possibility for shifting to clean energy ustng

electric Lquipment for cleaner production options lo reduce the emission generaled

llom various machineries.
The Project Proponent should periodically monitor and maintain the health records of

tne mine workers digitally prior lo mining op€rations, at the time of operation of mine

"nO 
po"t mining opeialions. Rogular surveillance on Silicosis shall be carried through

regular occupational hoallh chsck-up every year for mine workers.

T-til Projec't Proponent shall upload lho Atfidavit in form 2 as per Ministry's O M No 3-

50/2017-lA.ll(M) dated 30.05.2018 on PARIVESH portal.

8lPate I
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Since lhere are two Sancluaries (Ramgarh Sanctuary and National Ghariyal
Sanctuary), the project proponent needs lo submit the copy of NBWL clearance.
tnrough KML file, it is observed that mining activities have been taken place outside
the mine lease area. The projecl proponent needs lo submil lhe letter staling the exact
status for the same duly certified by the DMG.
The project proponent needs to submil the chronology of mine lease along with lheir
copy.
The project proponent needs to submil the copy of NpV paid for the entire forest area
of 409.88 ha.

B. Standard ToRfor Mlnlng project:

l. Project Details

Year-wise production details since 1994 should be given, clearly stating the highest
production achieved in any one year prior to 1994. lt may also be categorically
informed whether there had been any increase in produclion after the EIA Notification
1994 came into force, w.r.t. the highest production achieved prior to 1 994. The
production details need to submit since inceplion of mine duly authenticated by
Department of Mines & Geology, State Government.
A copy of the document in support of rightful lessee of the mine should be submitted.
ln case of new mines copy of Lol granted by State Government to be submitted. PP

should ensure that Lol is valid at the time of grant of ToR. PP should submit the copy
of lease deedisupplementary lease deed/extension letler/transfer deed, lrom its initial

grant to subsequent renewaly transfer/extension of validity.

All documents including approved mine plan, EIA and Public Hearing should be

compatible with one another in lerms of the mine lease area. production levels, waste
generalion and its management, mining technology etc. and should be in the name of
the lessee.
PP should submit the Districl Survey Report (DSR) as per S.O. 361 1(E) dated

25.07 .2018 in case of minor minerals.

Brief of proposal to be submitted which include total excavation of the material

required for the production of certain quantity of the minerals, location of the proiect,

mining lease area, latitude longitude, seismic zone etc. ln case of expansion project

details of expansion viz. expansion in mining lease area or expansion in production of
any particular mineral or expansion in total excavation, latest certified Compliance
report (CCR) from lROof conditions granted in existing EC needs to be submitted.
The PP should submit the real-time aerial video tootage& video of the mining lease

arca and of the transportation route.
All corner coordinates of the mine lease area, superimposed on a High-Resolution
lmagery/toposheet, topographic sheet, geomorphology and geology of the area
should be ptovided. Such an lmagery of the proposed area should clearly show the
land use and other ecological features of the study area (core and bufier zone).
lnformation should be provided in Survey of lndia Toposheet in 1:50,000 scale
indicating geological map of the area, geomorphology of land forms of the area,
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existing minerals and mining history of the area, imporlanl water bodie
rivers and soil characteristics.

(
(

(
s, streams

o\ The PP should collect the Baseline d
lease. For this permanent bench ma
location preferably close to mining
known relationship to the level dalum

10) ln case of sand mining, the entire mining lease area should be divided suitabrv inr.,
grids of 25 m x 25 m with the help of sections across the width of river.no .rong i;l
direction of {low of the river. The levels (MsL & RL) of the corner point of eacliorid
needs to be recorded. Each Grid should be suitably numbeied for identification.ip
should identity grids which will be worked out and grids which will come under no
mining zone i.e. safety bariers from the river bank. PP should comply with the
sustainable sand mining management guidelines 2016 and enforcement and
monitoring guidelines, 2020 elc.
A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular
form (indicating the linear and quantitative coverage, plant species and time frame)
and submitted, keeping in mind, the same will have to be executed up front on
commencement of the Project. Phase-wise plan of plantation and compensatory
afforestation should be charted clearly indicating the area to be covered under
plantation and the species to be planted. The details of planlation already done
should be given. The plant species selected for green belt should have grealer
ecological value and should be of good utility value to the local population with

11)

emphasis on local and native species and the species which are tolerant lo pollulion.
12) Details of lhe onsile shelter and facilities to be provided to lhe mine workers should

be included in the EIA Report.
13) Conceptual post mining land use and Reclamation and Restoration of mined out

areas (wilh plans and with adequate number of sections) should be given in the EIA
report.

14) The cost of the Project (capital cost and recurring cost) as well as the cosl towards
implementation of EMP should be clearly speit out.

1s) Benefits oi the Project if the Project is implemented should be spelt out. The benefits
of the Project shall cleady indicate environmental, social, economic, employment
potential, etc.

16) Compliance of the Ministry's Oflice Memorandum No. F: 3-Son!fi_lA.lll (pt.), dated
30.05.2018 on the iudgment of Hon'ble Supreme Court, dated the 2nd August, 2017
in writ Petition (civil) No. 114 of 2014 in the matter of common cause versus Union
of lndia needs to be submitted and included in the ElA,/EMp Report.

ata (BLD) in respect of initial level of the minino
rks (BM) needs to be estabtished af promineni
leases in question and should f.,"r" pr".i.ll"
of the area, typically mean sea levet
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17) PP shall submit a certificate from chief conservator of Forests regarding invo,vement
of Forest Land ih the mining lease area if any. ln case forest land is involved i) pp
should subml the proof of appJication made for obtaining forest clearance and ii) a
map cleady showing the foresl & non-forest area.

status of forestry clearance for the broken-up area and virgin foreslland involved in

l0JPage
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)
)
)
)i ' the Proiect including deposilion of net present value (NPV) and compensatory

afforestalion (CA) should be indicated. A copy ol the forestry clearance should also
be furnished.

19) lmplemenlation stalus of recognition of forest rights under lhe Scheduled Tribes and

other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 should be

indicated.
20) The vegetation in lhe RF / PF areas in the study area, with necessary details, should

be given.

21) Details of litigation pending against the projecl, if any, with direclion /order passed by

any Court of Law againsl the Project should be given.

lV. Land Environment

22) PP should submit the delails of survey number [viz. survey no, area in hectare'

classification of land (governmenl, private, foresl, grazing land etc ), villagesl duly

authenticaled by Stale Governmenl, falling in the mining lease area'

23) The study area will comprise of '10km zone around the mine lease frorn lease

periphery and the data conlained in the EIA such as waste generation etc. should be

for the life of the mine / lease period.

241 Land use of the study area delineating forest area, agricultural land, grazing land,

wildlife sanc,tuary, nalional park, migratory routes of fauna, waler bodies, human

settlements and other ecological fealures should be indicated. Land use plan oI the

mine lease area should be prepared to encompass preoperational, operational and

post operalional phases and submitted. lmpact, if any, of change of land use should

be given.

25) Details of the land for any Over Burden Dumps outside the mine lease, such as

extent of land area, distance from mine lease, its land use, R&R issues, if any, should

be given.

V. Wildlife

26) .,A study shall be gol done lo ascerlain the impact of the Mining Pro.iect on wildlife of
the study area and details furnished. lmpact of the project on the wildlife in the
surrounding and any olher protected area and accordingly, detailed miligative
measures required, should be worked out wilh cost implications and submitted.

27\ A detailed biological study of the study area [core zone and buffer zone] shall be
carried out. Details of flora and fauna, endangered, endemic and RET Species duly
authenticated, separately for core and buffer zone should be furnished based on
such primary field survey, clearly indicating the Schedule of the fauna present. Pp
shall submit list of Schedule-1 species present in @re and bufier zone duty
authenticated by CWLW. ln case of any Scheduled-l fauna found in the study area,
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lho necessary plan along with budgetary provisions for their conservation shouL
prepared in consultation with State ForestMildlife Department and detaits furnrsn)
Necessary allocation of funds for implementing the same should be made as part o
the prolect cost. Proof of its submission of conservation plan to the CWLW needs t(
be submitted.

28) PP shall submit a certificate from Chief Wildlife Warden regarding distance ot minin€
lease from the protected area falling within 10 KM of the mining lease. ln case projeo
requires clearance under Wildlife (Protection)Act, 1972 then copy of application mad€
for the same needs to be submitted.

Vl. BaeelineEnvironment:

29) One season (non-monsoon) [i.e. March - May (Summer Season); October
December (post monsoon season); December - February (winter season)l primary
baseline data on ambient air quality as per CPCB Notification of 2009, water quality,
noise level, soil and flora and fauna shall be collected and the AAQ and other data so
compiled presented date-wise in the EIA and EMP Reporl. Site-specific
meteorological data should also be collected. The location of the monitoring stations
should be such as to represent whole of the study area and justified keeping in view
the pre-dominant downwind direction and location of sensitive receptors. There
should be at least one monitoring station within 500 m of the mine lease in the pre-

dominant downwind direction. The mineralogical composition of PM10. particularly for
free silica, should be given.

30) Air quality modelling should be carried out for prediction of impac{ of the prolect on
the air quality of the area. ll should also take into account the impact of movement ot
vehicles for transportation of mineral. The details of the model used and Input
parameters used for modelling should be provided. The air quality contours may be
shown on a location map clearly indicating the location of the site, location of
sensitive receptors, if any, and the habitation. The windrose showing pre-dominanl

wind direction may also be indicated on the map.

31) The PP should submit the photograph of monitoring stations & sampling locations.

The photograph should bear the date,' time, latitude & longitude of the monitoring

station/sampling location. ln addition to this, PP should submitthe original test reporls

and certificates of the labs from which samples were analyzed.

Vll. Water Environment

32) The water requirement for the Project, its availability and source should be furnished.

Quantity of surface or ground water to be used for the Prolect should be indicated. A

detailed water balanc€ should also be provided. Submit the year wise target for

reduction in consumption of the ground/surface water by developing altemative

source of water through rain water harvesting measures. Description of water

conseNation measures proposed to be adopted in the Proiect should be given'

Details of rainwater harvesting proposed in the Project, if any, should be provided'

The capital and recurring expenditure to be incuned needs to be submitted.
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/3sl 3r^rl:1 the.Project on rhe water quarity, both surface and groundwarer, ehourd beassessed and necessary safeguard mea.urea, if any requrred, should be provided.

Vtlt. Hydro Geology

34) Details of 8ny gtream, seasonar or oth€Mi.e, paseing through the rease area and
modification / diversion proposed, if any, and rhe impacl of the same on the hydrorogy
should be.

35) lnformation on site elevation, working deplh, groundwaler table etc. Shoutd be
provided both ln AMSL and BGL. A schematic diagram may atso be provided for the
same.

36) Based on actual monitored data, it may clearly be shown whether working wi
intersecl groundwater. Necessary data and documentation in this regard may be
provided. ln case th€ working bench will intersecl groundwater table, a detailed
Hydro Geological Study should be underlaken and Report furnished. The Report
inter-alia shall include details of the aquifers present and impad al mining activities
on these aquifers. Necessary permission from Central Ground Water Authority for
working below ground water and for pumping of ground water should also be
obtained and copy furnished. ln case of surface water is proposed to be utilized then
Necessary clearance from the Compelenl Authority lor drawl of requisite quanlity of
water for the Project should be provided.

lX. Transportation

37ll lmpact on local kansport infrastructure due to the Project should be indicated.

Projected increase in truck traffic as a result of the Proieci in the present road

network (including those outside the Project area) should be worked out, indicaling
whether it is capable of handling the incremental load. Arrangemenl for improving the
infrastructure, if contemplated (including action to be taken by other agencies such as

State Government) should be covered. Proiect Proponent shall conducl lmpact of
Transportation study as per lndian Road Congress Guidelines.

X. Land Acquiaition and R&R

38) Details about the land proposed for mining activities should be given with informalion

as to whether mining conforms to the land use policy of the State; land diversion for.' 
mining should have approval from State land use board or the conc€med authority.

39) R&R Plan/compensation details for the Project Affected People (PAP) should be

furnished. While preparing the R&R Plan, the relevant State/National Rehabilitation &

Resettlement Policy should be kept in view. ln respect of SCs /STs and other weaker

seclions of the soclety in the study area, a need-based sample survey, family-wise,
should be undertaken to assess their requirements, and aclion programmes prepared

and submitted accordingly, integrating the sectoral programmes of line departrnents
of the State Government. lt may be clearly brought out whether the village(s) located
in the mine lease area will be shifled or not. The issues relating to shiffing of village(s)
including their R&R and socio-economic aspects should be discussed in the Report.
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Xl. Socio-EconomicEnvironment

40) Public health implications of the Pro,,ect and relaled activities for the population in the
impact zone should be systematically evaluated and the proposed remedial
measures should be detailed along with budgetary allocations.

41) Measures of socio-economic significance and influence to the local community
proposed to be provided by the Project Proponent should be indicated. As far as
possible, quantitative dimensions may be given with time frames for implementation.

42) Public Hearing points raised and commitment of the Project Proponent on the same
along with time bound Action Plan with budgetary provisions to implement lhe same
should be provided and also incorporated in the final EIA/EMP Report of the Project.

43) Activity-wise time-bound action plan on the issues raised and commitment made
during public hearing to be submitted as part of the final EMP Report in compliance of
the Ministry's OM F.No.22-65/2017-lA.lll dated 30rh September,2020.

Xll. Environmental Monitoringand Management

44) lt should be clearly stated whether the proponent Company has a well laid down
Environment Policy approved by its Board of Directors? lf so, it may be spelt out in
the EIA Report with description of the prescribed operating process/procedures to

bring into focus any infringemenUdeviation/ violation of the environmental or forest
norms/ conditions? The hierarchical system or administrative order of the Company
to deal with the environmental issues and for ensuring compliance with the EC

conditions may also be given. The system of reporting of non-compliances / violations

of environmenlal norms to the Board of Directors of the Company andlot

shareholders or stakeholders at large, may also be detailed in the proposed

safeguard measures in each case should also be provided.

45) Detailed environmental management plan (EMP) to mitigate the environmental

impacts which, should inter-alia include the impacts of change of land use, loss of

agricultural and grazing land, if any, occupational heahh impacts besides other

impacts specific to the proposed Project

Xlll. Critically Polluted Areas, Aravali& CRZ

46) Proximity to Areas declared as 'critically Polluted' or the Pro.iect areas likely to come

underthe.AravaliRange,,(attractingcourtrestrictionsforminlngoperations),Should
alsobeindicatedandwheresorequired,clearancecertificationsfromtheprescribed
Authorities, such as the SPCB or state Mining Dept. Should be secured and

furnishedtotheeffectthattheproposedminingactivitiescouldbeconsidered'
47) Similarly, for coastal Projects, A CRZ map drlly authenticated by one of the

authoriied agencies demarcating LTL HTL' CRZ area' location of the mine lease

w.r.t CRZ, coastal features 
"u"h- "" 

*"ng'oves' if any' should be fumished (Note:

The Mining Pro.iects falling under CRz would also need to obtain approval of the

concerned Coastal Zone Management Authority)'
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diV. Risk A8Be8smont & Dlsaster Managamont

48) lssues relating to Mine Safety, including subsidence study in case of underground
mining and slope sludy in case of open cast mining, blasting study etc. should be
detailed. The proposed sa{eguard measures in each case should also be provided.

49) Occupational Health impacts of the Project should be anticipated and the proposed
prevenlive measures spelt out in detail. Details of pre-placement medical examinalion
and periodical medical examination schedules should be incorporated in the EMP,
The project specinc occupational health mitigation measures with required facililies
proposed in the mining atea may be detailed.

50) A Disaster Managemenl Plan shall be prepared and included in the EIA,/EMP Report.

XV, Miscellaneous

51)

a)
b)

c)

d)

e)

f)

s)

h)

The general points are alao to be followed: -
All documents to be properly referenced with index and continuous page numbering.
Where data are presented in the Report especially in Tables, the period in which the
data were collected and the sources should be indicated.
Projecl Proponenl shall enclose all the analysis/testing reports of water, air, soil,

noise etc. using lhe MoEF&CC/NABL accredited laboratories. All the original
analysis/testing reports should be available during appraisal oflhe Proiect.
Where the documents provided are in a language other than English, an English

translation should be provided.

The Questionnaire for environmenlal appraisal of mining projecls as devised earlier
by the Ministry shall also be filled and submitted.
While preparing the EIA report, the instructions for lhe Proponents and instructions
for the Consultants issued by MoEF vide O.M. No. J-11013/41/2006-lA.ll (l) dated 4th

August, 2009, which are available on the website of this Ministry, should be followed.

Changes, if any made in the basic scope and project parameters (as submitted in

Form-l and the PFR for securing the TOR) should be brought to the attention of
MoEF&CC with reasons for such changes and permission should be sought, as lhe
TOR may also have to be altered. Post. Public Hearing changes in slructure and

contenl of the draft EIA/EMP (other than modifications arising out of the P.H.

process) will entail conducting the PH again with lhe revised documentation.
As per the circular no. J-11011/618/2010-lA.ll (l) dated 30.5.2012, certified report of

lhe status of compliance of the conditions stipulated in lhe environment clearance tor
"the existing operations of the project, should be obtained from the Regional ffice of
Ministry of Environment, Forest and Climate Change, as may be applicable.

21. The EIA report should also include (i) surface plan of the area indicating

@ntours of main topographic features, drainage and mining area, (ii) geological maps

and seclions and (iii) sections of the mine pit and external dumps, if any, clearly

showing the land features of the adjoining area
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23. The Project Proponent should submit the EIA/EMP report as per lhe generic

structure prescribed in Appendix-lll of the EIA Notification, 2006 after incorporaling the

detaits of public hearing conducted and covering the above-mentioned issues, to take

further necessary action for obtaining environmental clearance in accordance with the

procedure prescribed under the EIA Notification, 2006.

24, This issues with the approval of the Competent Authority
Yours fa

(Pankaj V
Scientist E

1. The Secretary, Ministry of Mines, Government of lndla, Shastri Bhawan, New Delhi-r10
001.

2. The Secretary, Department of Mines & Geology, Government of Raiasthan, Secretariat,
Jaipur.

3. The Secretary, Department of Environment, Government of Rajasthan, Secretariat,
Jaipur.

4. The Secretary, Department of Forests, Government of Rajasthan, Secretariat, Jaipur.
5. The Chief Wildlife Warden, Government of Rajasthan, Jaipur.
6. The Deputy Director General of Forests (C), Ministry of Env., Forest and Climate Change,

lntegrated Regional Office, A-209&218, AranyaBhawan, Mahatma Gandhi Road, Jhalana
lnstitutional Area, Jaipur - 304002, Rajasthan.

7. The Chairman, Central Pollution Control Board, PariveshBhawan, CBD-cum-Office
Complex, East Arjun Nagar, Delhi- 1 10032.

8. The Member Secretary, Central Ground Water Authority, ',l8/11, Jam Nagar House, Man
Singh Road, New Delhi-1 1001 1 .

9. The Chairman, Rajasthan State Pollution Conhol Board, Jaipur, Rajasthan.
10- The Controller General, lndian Bureau of Mines, lndira Bhawan, Civil Lines, Nagjpur- 440

001.
1 1 . The District Collector, Bundi
12. Guard File.
13. PARIVESH,

(Pankaj Ve a)
Scientist E
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22. The prescribed TOR would be valid for a period of four years tor. suUmilq
the EIA/EMP report, as per the noti{ication S.O 751 (E) dated 17.02.2020. The inst\
TOR is valid up to four years from the date of issuance of TOR. \

Copy to:
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!ilistry of linrlronnrrni nrrrl liorcsts
Wlldllfc Dh'lslon

trllnulcs of thc3l"r lUccthgof thc Stnn(llng Comnllttcc of Nntlonnl ltonrd for W rllltc hcltl
on 12.13 r\ugust 201.1 nt Inrtlrt pnrynrnrnn Bhnrvnn, Jor llng llonrt, Nov Drlhl.

. Tltc 3l't N,lccting of rhc St6lding Committcc of Nntional Board for Wiltllifc (NBwL)
):.:. l,"ld on l2-13 August 2014 in rhc- Minisrry of'Environmenr and Forcsts (MoEF), Nerv
Dclhi. The tnecting rvas couvcncd uudcr the chnirmanship of l{on'blc Minister of State
(lrldcpclldcnt Charge) for Environrnclt, Forcsts a1d Climatc CLangc. The Iist of participants is at
Annexrrrc-!.

At the outsct, Hon'ble Chairman rvhile rvelcoming all participants to the 3lrt Meeting of
Standing Committcc of NBWL mentioncd that this meeting rvas being hcld rfter a lorrg gap, duc
to tttc process of re+onstitution of thc National Board for Wildlife and its Standing Cornmittce.
Hc urgcd the panicipallts that there was a need to take conservatiou alongside devclopmental
cctivitics ond therefore, all the propossls that have been included in the 0gcnda necd to be looked
into vcry carcfully and judiciously. I{e also clarified thst in cosc the Committee prcscribcs nny
conditions rvhilc rccommcnding projects, care should be taken that the conditions arc fcasiblc for
inrplcnrentation and at the same time compliance of the conditions should also be closely
monilored. The Chairman also pointed out thilt each casc be discussed as per its merits. He thcn
requcsted the Member Secrctary to initiate the discussions on the agenda items.

Thc ageuda items were then opcncd for discussion

Agcnda No. 1:

Confirmotion of thc nrinutes of the 30't Mccting of Stnnding Committec of Nationol Board
for \Yikllife held on 4th September 2014.

The Member Secretaly informed the Committee that the final mintrtes of the 30th

Meeting of the Standing Committee of NBWL held on 4'h September 2013 were circulated to all
members of the Standing Conrmittee on 7* Novcmber 2013. No comments have since been
received on tbc final minutes.

Thc Standiog Committee accordingly confirmed the minutes of the 30s Meeting held on

46 September 2013, subject to discussion on the points in the matters coming subsequently in
the agenda.

Agenda No. 2: Action Token RePort .

Action Taken on the decisions of the Standing Committee of NBWL in its 28fi Meeting
held on 20n March 20!3.

1
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Llhuncs ofJttl necting ofSC NBqL dat.d l2th & l3th,lug2011

)t. Proposal for Lakhe ri-Clranrovali nrining lcusc of Mis ACC limited, Lakheri Cement
\Yorks, Lakhcrl, Dis(t. Bundl (Ilrrjlsttrnrt) for minlng purpose of limestone,
Rajasthan,

Protection and mitigation measures for wild life should ensured as per guidelines of
Government of lttdia (MOEF I4/L).

user agency National Highways Authroity of India, unit varanasi should provide the
finds(as detailed above) for reducing the negalive impact for conservat'ion & eco-
development activities of wild life.
In order lo mtnimize the adverse elfect on the moventent of wild animals rhe agency shall
construct underpasses and other rerevant structure at iinrified pra"u or rrlggritrd by
concerned Divis i onal Fo re s t Offi c e r.
No quarrlting/mining shall be carried out within sanicnary/protected area.

Thc Member Secretary briefed the Cornrnittec rcgarding the proposal. The Chief Witdlife
Warden, Rajasthan mentioned that the proposal was for Lokheri-Chamovali mining lease of IWs
ACC lintitcd, for mining purpose of limcstonc, Rajasthan. The 1107 ha of revenue land lies at a
distance of 2.65 km of Ramgarh Vishdhari Sanctuary and 2.50 km from the National Chambal
Sanctuary.

After discussions, the Standing Committee recotnmended the proposal subject to the
following conditions, as stipulated by the State Chief Wildlife Warden:

s8. Rehabilitation & upgradation of NH-233 fronr existing 2 lane to 4-lane from
Ghaghara Bridge abutnrent on basti side to Varanasi (from km 121.800 to 299'350),
U.P. The proposed sitc is 7.85 km away from Turtle WLS.

The Member Secletary briefed the Comrnittee regarding the proposal. The Chief Wildlife
Warden, Uttar Pradesh mentiorled that this project involves rehabilitation & upgardation of NH-
233 from existing 2-lane to 4-lane from Ghaghara Bridge Abutment on Basti side to Varanasi
(from krn 121.800 to 299.350), Uttar Pradesh. The project road runs majoriry through
agricultural fields and many built up areas. The land use by the side of the existing project road
includes agriculture activities, residential use, village population, commercial purpose and
industrial activities. FIe said that the Turtle Wildlife Sanctuary, Varanasi is located at the aerial
distance of 7.85 kms from the end point of the project alignment.

The Standing Comrnittee, afler discussions, recomrnended the proposal subject to the
condition that the user agency shall deposit 2% of the project cost of the area passiug through the
vicinity of the Protected Area lor the wildlile management wilh the Wildlife Warden of the
sanctuary for conservation and cco development activities. Besides, the user agency shall also
comply with the following n'ritigation measures and conditions, as stipulated by the State Chief
Wildlife Warden:

,

I lt.

C)7/*

lv.

i. Manpower engaged in project works will not use woodfor any purpose. User agency will
provide LPG connectionfor donrcstic use to residenl sujf & hbour.

ii. Tt'ansportation ofmineral should be carried out.during the day hours only.
iii. Precautionary measures to be adopted by user agency lo avoid disturbance to exisling

Jlora &fauna.
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SYyrscXare - to

Govarolrcrl of lndia
Mhiltry ol EltvlrotrE.ot For6tr rDd Cli[rrl Ci.ltr

(Wfldltf. DtYbtor)
6n Floor, v.Yn whg

hdlrr Prryrvrrt[ Bhi?
Jor 8.8 Ro.E Altrni

Ncrv D.lhl-l lm03
F.No.G2OJ0Iit wl-l (32d Mcctttrs)
Drr.d: 20s Februriv 2015

To
All Mcmb..r.
Strldlnt CoEDltt.c of NBWL.

Sub: Mltrot.r of 32d M.ctlng ol Strndlng CoErnitt.. of NBWL

Sir/Madam.

Kindly 6rd cnclo6ed copy of 0E mirutcs of thc 32d Mc.ting of tllc St!!di[g Commiuc.
of Nationd Board for Wildlifc hcld on 2ln Jmuary 2015 at 3.00 P.M. in 'Narurada & Satluj".
Ground Floor, Jal Block, lndira Prryovaran Bhawm, Jor Bagh, Nerf Dclhi-l10001 uodcr the
chaimaaship of Hon'blc Minists of Statc (lndcpendent Chargc) for Environmcnt Fotlsls and
Climat Cllangc.

Youn fait.hfirlly.

qP.;"4.a;ktob6qi,,s
(RrI.!.hrr Rino '

Scicnlirt'C'/Depug Dire(tor (W[,]
Encl: As abovc

Distrihution:

l. S..rctary, MoEf & CC
2. Dirccto, Ccrrml ofForcsts & Spc.ial Sccrlr.ry. MoEF & CC.
3. Memb.r Sccrc$r.v, NTCA, Ncw Dclhi.
4. Addl. Director Ccteral of FoEsts (WL), MoEF&CC.
5. Direcior, Wildlifc lnstiMe of lndia, Dehrddun.
6. DircGtor, GEER Foundrtorl. Gadhiosgrr, Cujarat.
7. Prof. Rsulumrl, Ccntal for Ecological Scicoccs. lndirn lnniuc of Scicnc!, BanSalore,
8. Dr. H.S. Singlr Craidhi Nrgar, Oujlrat.
9. Pr. &crtsry Oorcsts), Govsmmcnt of,Aldhra Pmdcsh, Hydcmbad.

Cop.v to:

l. PPS to Hon'blc MOS (YC) E&F.
2. PPs to DGF&SS.
l. PPS to Addl.DGF(WL) a Mcmbcr Sccrctlry, Slanding Committcc (NBWL)
4. PPS to ICF(WLyPS to DIG(WLyPS to JD(WL).
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32,4.2 (19).Proposal for Lakheri-Chamovali mining lease of NUs ACC limited, Lakheri

Cemenl Works, Lakheri, Distt. Bundi (Rajasthan) for mining purpose of limestone,

Rajasthan,

The Member Secretary brief'ed the committee that lhe proposal for mining lease area included

I 107 ha non fbrest and 409.88 ha forest land including newly proposed diversion of 201 ,lt8 ha

forcst, falling within the buffer zonc of Ranthambhor Tiger Rcscrve. In the I 107 ha non forest

area. only 556 ha is mjneralized area and balanced is non-mineralized. Out of 556 ha

mincralizcd arca,405 ha has alrcady bccn mincd out. Thq balance reserves arc availablc in

fbrest area of 409.88 ha only. out of which 208 ha is broken forest area already diverted and

further renewed on 18.12.2013. The Il07 ha of revenue land Iies at a distance of 2.65 krn

mininrum distance ol RamgarhVishdhari Sanctuary and 2.50 km from National Chambal

Sanctuary.

The Chief Wildlife Warden has recommended the proposal with the follorving

conditions:

I . Munpower engaged in project vnrks v.'ill not use vt'ood.fbr ant' purpose. User agenc;' xtill

provide LPG connection./br domestic use to re:;ident stulf & labour.

2. Transportation of mheral should be can'ied out during the dat, hours onb.

3. Precatttionary measure,\ to be aSopted by user agenc-v lo avoid dislurbance to axisling

llora & fuuna.

ICF WL infonncd that during the 31" mccting of the Standing Committee held on l2'h -13'l'

August 2014. the proposal for ll07 ha of revenue land alone was considered and

recommended. The information about this area bcing a part of the buffer zone of Ranthambore

Tiger Resene (RTR) could not be taken note of in that meeting. He added that the part of
408.88 ha of forest land falling within buffer arca of RTR was inadvertently missed out. Thc

proposal was later fonvarded to National Tiger Consenation Authority for their comments.

Member Secretary, NTCA informed that the area is a narro.,r'strip of land along southern

boundary of the Tiger Resen'e and as ol'norv, as the area is within the buffer zone ol'RTR,

mining thcre would be in violation of sub-scction (b) of section 38-O (l) of Wild Life

(Protection) Act. Theretbre the proposal has been placed for consideration of the Committee

afrcsh.

The CWLW infonred that SBWL, while recotnmending the proposal, had taken a decision

that the area under the existing mining lease shall be excluded from buff'er zone of RTR. Atier

37
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discussions, as the SBWL had already recommended that the lease area located in the bulter

zone of RTR be excluded from it, and the follow up action is yet to be pursued by State

Govemment, Standing Committee of NBWL recommended to the state govemment for an

early follow up action on the rccommendation of thc Statc Board. Pcrmission will be dccmcd

granted once the recommendation of State Board on excluding the lease area from buffer zone

of RTR is implemcnted.

32.4.2 (20).Setting up of800 NIW erpansion unit in Kothagudem Thermal Po$'er Station

(KTPS), Khamman District ncarcr to Kinncrsani Wildlit'e Sanctuarl' by Telangana

Polve r Generation Corporation Limited (TSCENCO). Telangana.

The Member Secretary briefed the committee regarding the proposal. He mentioned that

the proposal for setting up of 800 MW expansion unit in Kothagudem Thermal Power Station

(KTPS) is 1.2 km away fronr Kinnncrasani WLS and outsidc the proposcd ESZ of said WLS.

SBWL recommended the proposal in its meeting held on 29'h June 2013. Chief wildlit'e

Wardcn cxplained that Environmcnt Impact Asscssmcnt study was conductcd and public

hearing was conducted on 25rh July 2014. The mitigation measures for protection and

conservation of wildlifc as part of EMP are as follows:

c Intprovement of degraded .forest area ih an ertent o/ 600 Ha.

. Improvement o/ degraded Bamboo.forest in an extent of400 Ha.

e ldentification ol'small pockas oJ tree canopr and gap planting ql-fruit vielding "pecier

Jbr intprovement offodtler and fndts to u,ildlife.

. ldenti./ication of areas and undertaking sheller ltelt pldntations to reduce the impact o-l'

poIIution on wili ife.

o Creation / imploving the atural./bdder area.s.

After discussions, in view of huge pou er shortage to the nervly formed state and dependency

of 1.5 lakh small and micro industrial units, needs of agriculture sector and tlre mitigation

measures provided in the EMP, the Standing Committce recommended the proposal with

conditions stipulated by SBWL and CWLtr' and implementation of Environmental

Managcmcnt PIan which rvas submilted by uscr agencv as a part of Environmcntal Clcarancc

in consultation with CWLW for which an amount of 2% of the project cost shall be placed

with the Chref Wild Life Warden Telangana, by the user agency.
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Chief Conservator of Forqsts &
Field Director, ll
Ranthambhore Tiger ResErve,

a+f "s/V

Sarvaimadhopur i

I

Subjcct: Submlgsion o{d"t"ilud proposals for De-notificatlon of
'Buffer Area' o{ RTR

Sir,
With reference to the above cited subject, it is to inform you that

the proposal of de-notification of the buffer zone area of
Ranthambhore Tiger Reserve has been recommended by NBWL. A
copy of the minutes of the NBWL meeting dated 04.09.2017 are being
enclosed for reference. The notified buffer area has to be re-notifted
excluding the lease area of ACC Limited.

You are directed to submit detailed proposals along rvith draft
notification and maps (Hard copy of toposheet map in scale of I:4000
& KML frle of the proposbd area) for de-notihcalion of the buffer areas
so that it can be submitted to GOR and got notilied in Bazette. The
proposals may be prepared as per the provisions of the Wildlife
[Protection] Act, 1972. lt is also directed to get Rs. 5.00 crores
deposited in the Ranth€imbhore Tiger Conservation Foundation from
the User Agency in compliance of conditions stipulated by NBWL.

DATED:

{Yours sincerely

b
G.V dv)

'.i Addl. Principal Chief Conservator of Forests
1 i' & Chief Wildlife Warden

rr Rajasthan, Jaipur
F.NO il/ 'ii DATED:. 

{i
Copy forwarded to the following:

1. APCCF ( Protectiorr) & Nodal Ofhcer FCA alongrvith copy of
representation of ACC Limited dated 13.09.2017 for necessaq,
,action. ,ii

2..M/s ACC Limited iiLakheri Cement Works, Lakheri, District -
Bundi, Rajasthan :irrith direction to deposit 5.OO crores in the
Ranthambhore Tiger Consewation Foundation at the earliest.

'\.\
, : Addl. Principal Chief Conservatbr o[ Forests
r & Chiei Wildlife Warden

iL Rajasthan' Jaipur

tl

c.vj6\!(f llnorra.a\\YtLOLrlrlcre J$drd ad

I

I

t
l:



Ollice of the Chief Conservator of Forests, \Yildlil'e and Field Director, Project Tiger' Itanthambhore, Sawai lr{adhopur
No. F(05)0051072774 Date: 24-09-2017
To,

The Director Plant,
ACC Ltd., Lakheri. District Bundi. Rajasthar.

Subject: Dcpositing 0n anrount of Rs. 5.00 Crores in our account.
Refercnce: Letter from Additional Principal Chief Conservator of Forests and Chiel'

Wildlife Warden Rajasthan, Jaipur No. 4l 2 I dated 22-09-2017
Sir,

With referenoc to the above referred letter you are requested to deposit the amount
indicated ia the saving bank account of Ranthambhore Tiger Conservation Foundation.
Delails ofaccount are as under:
Name of account holder: Ranthambhore Tiger Conservation Foundation
Type of Account: Saving Bank.
Account nrunber: 61091 864124
Name ofBank: State Bank oflndia,
Branch name : Collectoratc Branch, Sawai }vladhopur
IFSC Code: SBIN003 1826
BranchCode:31826

Thanking you,
S incerelyyours,

9.'
(Y.K. Sahu)

Chicf Conservator of Forese, Wildlife
aod Field Director, Pmject Tigcr Ranthambhore,

Sawai Madhopur

fi
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Anrrexrp-e- Id

e De ut Ilsct' t fFore t d DY.r
eld tre r R undi

Address Hanrrrnat Vqt ika Ne Jaifs a0At Lake office
c b nd an. .ln rvt a om :-07 -294 5

No:-rl f r/F.C.A,./ R.V.T.R./
To :-

To

D:rtc '' 2.,1\\r-1-

l)re prenrbcr Sccretniy
Pf.njnsthnn State Pollution Control Board

4Jhalana institutional nrea,
Jnipur 302004

Sub:- Meeting of Joint Committee Constituted by Hon'ble NGT vide order dated
31.08:2"023 in . tlie'niatter df O.A No. lgt201n (CZ) Dcvidas khatri V /s'
State of Rajaslhan and others -Reg.

Ref:-Your Letter dated 15 September, 2023

Respected Sir,

With reference to the above mentioned subject that Factual Report is as
'l . Total mining lease area is 1516.88 hactare comprising 1107 hactare non

forest land and 409.88 hactare forest land.409.88 hactaie forest land area
was notified as' buffer of RTR sawairnadhopur vide notification on
06.07.2012. there after no rnining activities is carried out in forest area bt,
ACC lakheri.

2. In 3l'' meeting of NBWL held on 12.08.2014 out of Total mining lease
area 1516.88 hactare, ll07 hactare non forest tand wildlife clearance was
gr.altgd. (Mpqting Minute'ib annexed herewith and mark as Annelure
I"). Subscquenty a formil letter of minute of meeting of 3l meeting of
NBWL was accorded by CWLW on dated 03.12.2014 regarding proposals
of non forest land project within l0 krn of national park and Sanctuaries.
(annexed herewith and mark as Annexure 2n'l)

3. rn 32nd meeting of NBWL held on 21.0r.2015 remaining 409.gg hactare
forest area including 208 hactare diverted forest area and 201.gg hactare
non diverted forest area of total mining Iease wilcllift clear.ance u,as
granted by the NBWL. (Meeting Minute is annexed herervith and mark
as Annexure 3'd )

4. By the order of NBWL in--its 45'h meeting dated 04.09.2017 (Meeting
Minute is annexed herewith and mark as Annexure arn; ani NtcR
meeting dated 04.09.2017, 409.8g hactare forest area of ACi mining rease
is denotified from RTR notified area by the Rajasthan Governmenrorder
dated 26n5,2022. (Order Copy is annexcd hereryith and mark as. -rh.Anncxure 5"')
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Regard's

Sanj a

No:-,2 F,zF.C.A,,/ R.V.T.R.,/

Dcputy Cons rva t f Forest

And DY. Field D irector(Core) RVTR
.!-'l n'I I Bundi

Date :-

Sa njeev Sha rma
Deputy Conscrvator of Forest 

.

And DY. Field Director(Core) RVTR
Bundi

ECA letlPr 67

Copy Forwarded to thefollowing for information and necessary action-
I. The Principal Chief Conservator of forest and chief wildlife warden Rajatthan

(Jaipur).
2. Regional offrcer pollution control board bundi,rajasthan.

I

'-.:,.. . '
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Annexure-/
Head Office (Mines )

Rajasthan State Pollution Control Board

4, lnstitutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 0741-27 16874,27 16813F ax: 0l4l-27 16814

l1

Ffl]:tlr i

ffi\t7l
Registered

FileNo F[Mines)/Bundi(Bundi)/t(11/2O09-2OIO/4954-495a

OrderNo 2022-2023 /Mines/ 10677

Unit Id : 5,605

M/s ACC Limited (Lakheri Cement Works) Lime Stone Mine

Date: 19/12/ZOZZ

P.O. Lakheri,

E-Mail : manishkumar.upadhyay@adani.com
Sub: Grant of Consent to Operate under Section 27(4) of Air (Prevention & Control of

Pollution) Act, 1981 and under Section 25/26 of Water (Prevention & Control of
Pollution) Act, 7974 for your Maior Mineral Mine at near Village-Lakheri,

Tehsil-Bundi, District- Bundi (M.L.No-Ol /92 ).

Ret (i) Your applications dated 23/71/2022
(ii) Received on 23 /77/2022

In view of the details submitted vide your above referred applications/ documents, the

Consent to Operate under Section 21(4J of Air (Prevention & Control of Pollution)
Act,1981 and under Section 25/26of Waler (Prevention & Control of Pollution) Act, 1974
is hereby granted for carrying mining activities. This consent is subiect to the following
stipulations:-
1 That this consent is being granted in favour of M/s. ACC Limited (Lakheri Cement

Works) Lime Stone Mine, a Mine of Maior Mineral having M,L.No.- 01/92 in an area
measuring 1516.88O0 Hectares at/near Village-Lakheri
,Tehsil-Bundi.District-Bundi.

2 That this consent is valid for a period from 19/12/2022 toSUIZ/2023

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 LIME STONE 1500000.0000 ToNNES / ANNUM

4 That the proiect proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

FnaeT<1re-;7r-

Siqnature Not Verified
orsLrrv siqnfi(;Kh)m cnanaGupta /
Dale 2022 12.1Y17 15.4215r
Reason. SelfAttestld
Location:

66

District :Bundi- 323 603.

Sir,



Fn i:ll r

W\t77

Head Oftice (Mines )

Rajasthan State Pollution Control Board

4, Institutional Are4lhalana Doongari, faipur-302 004

Phone: 0141-2716874,27 76873Fax: 0l4l-27 16814

File No

Order No

Unit Id :

5

Registered

F(Mines)/Bundi(Bu\di') / t(t) / 2oo9.2o7o / 49 54. 49Sa

2022-2023 /Mines/ 1067 7

5,6 05

Date: 19/lz/2o22

That this consent to establish/consent to operate is only for carrying out mining of mineral/ore
and not for any processing/benefication or crushing/grinding of ore/mineral for which a

separate application for consent to establish and/or consent to operate should be submitted.
The project proponent is required to obtain seprate consent to establish and consent to operate
for carrying out mining of other minerals(s), if any or processing/beneficiation of such

mineral(s) and for any addition/modification/alteration or change in process.

6 That this Consent to Operate is for mining / processing / beneficiation of product
mentioned above in M.L.No.-Ol/92 and a separate Consent to Operate is required to
obtained for any other Mineral mining/ processing/ beneficiation PIant/process if
and for any addition/ modification/ alteration or change in process.

7 That the occupier/operator of mine shall ensure that all tfte conditions
imposed in the Environmental Clearance granted by M0EF dated
26/lZ/ZOOS are strictly complied with.

B That the lessee shall submit Environmental Clearance under the EIA
Notilication dated 14.09.2006 latest by 3l.lZ.2OZ3, failing which bank
guarantee of 5,00,00,000/. (As BG No. - 560cT02223500006,
Date-l7.|Z.ZOZ2, valid up ro 31,03,2024) shall be forfeited without any
further notice.

9 That this consent is valid for production of Limestone @ 1500000Tonnes
per Annum. For any change in product and/or increase in capacity/lease
area, the mine has to seek fresh Environmental Clearance, consent to
establish & consent to operate

10 That the lessee shall submit monitoring report of Ambient Air Quality
within the lease area, once in 3 months.

11 That plantation shall be developed so as to cover at least 33yo of the total
land use for mining and allied activities as given in Approved Mining Plan
and shall be maintained at all the time to maintain ambient air quality
around the mine.

12 That ground water shall not be abstracted without prior permission of the
Central Ground Water Authority ICGWA).

13 That haul roads should be regularly graded and compacted. Regular water
sprinkling should be carried out on haul roads to minimize dust
generations.

14 That adequate measure shall be taken for control of fugitive emissions
from the areas prone to air pollution.

15 That you shall not operate any stone crusher/mineral grinding/mineral
processing plant within said lease without obtaining prior consent of the
State Board.

as

be

any
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Head Omce (Mines )

Rajasthan State Pollution Control Board

4, tnstitutional Area, Ihalana Doongari, Iaipur-302 004
Phone: 0L47-?7 16814,27 76873F ax: 0747-27 168L4W\t7z

Registered

FileNo F(Mines)/Bundi(Bundi)/t(r)/zoog-zoto/49s4-495a

Order No 2022-2,23/Mt\es/ 70677 Date: 19 /12/2022

Unlt ld : 5,605

16 That this consent to operate shall not be valid, if the lessee has not
obtained permissions required, if any, from NBWL/Forest Department etc.
with respect to Wild Life Sanctuary /National Parks/ Critical Tiger Habitats
in compliance of various orders passed by any other law/act/rule/
regulation or order ofMoEF&CC and/or any Court/Tribunal time to time.

17 That regular water sprinkling should be carried out in critical areas prone
to air pollution and having high levels of SPM aod RSPM such as on haul
road, loading and unloading points and transfer points.

18 That the mine shall install adequately designed rain water harvesting
structure for prevention and recharge of Bround water in and around the
lease area.

19 That the mine shall not allow making any obstacles to any natural water
flow i.e., natural nallah/steam carrying rain water to any water body,

20 This the mine shall not allow unauthorized disposal of any solid waste on
land inside or outside the premises.

21 That this consent to operate shall be subiect to compliance of
direction/order passed by Courts ofLaw in the matter,ifany.

22 That the lessee should dump the overburden in such a manner that it does

not get washed away to nearby water tanks and lakes etc. during rainy
season.

23 That the lease shall not intersect the ground water table without
permission of CGwA,

24 This consent shall be subiect to validity of mining lease.

25 That all other general cond itions enclosed as Annexure shall be strictly co mplied with,

25 That this Consent is subject to the conditions as stated above and general conditions as

stated in Annexure. Further, the mining unit will comply with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 & Water (Prevention & Controi of
Pollution) Act, 1974and any such conditions as may be specified from time to time by
the State Board under the provisions ofthe aforesaid Acts.

27 That the grant of this Consent to Operate is issued from the environmertal angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the
time-being in force, rests with the industry/ unit/ proiect proponent.

Sionature Not Verified
o's;arry sisndtrtxf m chano
Gupta /
Date 202212jY17 15:42 tsl

61

Reason: SelfAltestld
LocaIon:

EEliiil-



-?ffi

Head Oltice (Mines )

Rajasthan State Pollution Control Board

4, Institutional Area, lhalana Doongari, Jaipur-302 004
Phonet 01.41-27 1.681-4,27 76873F ax: 0L47-27 16874w\I77

Registered

File No F(Mines)/Bundi(Bundi) / t(1) /2009 -zoto / 4954-495a

Order No 2022-2023 /Mtnes / L0677 Date: 19 /l2l2OZ2

Unit ld : 5,605

28 That the grant of this Consent to Operate shall not, in any way. adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Rules

made thereunder.

29 That the grant of this consent to establish/operate is issued from the environmental angle

only, and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other legal instrument in force- The sole and
complete responsibility, to comply with the conditons laid down in all other laws for the
time-being in force, rests with the industry/unit/project proponent.

This bears approval ofthe competent authority

Encl: As Above

Yours sincerely,

Group lncharge-Mines

(A): Copy Tor

1 Director, Department of Mines & Ceology, Government of Raiasthan, Shastri Circle,

Udaipur..
2 Regional 0fficer, Regional 0ffice, Rajasthan State Pollution Control Board, Bundi-please

carryout inspection and monitoring ofthe unit, within one month and send report
3 Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Bundi-To

inform that this consent has been issued from the environmental angle only, and
ensuring compliance ofany other law/act/rule/regulation or order ofany Court

/Tribunal is the sole responsibility ofthe project proponent and the concerned
departments.

4 Master File.

(B)

The Additional PCCF (WL) and Chi€f Wild Lif6 Ward6n, Aranya Bhawan,Jhalana
lnstilutionalArea,Jaipur/DCF(WL),Bundi, To anforrn that this consent has been issued from the envkonmental
angle only,and ensuring complianco of any other ladacurule/regulation or order of any Court /Tribunal is the sole

responsibility of the project proponent and the concemed dopartments

Group lncharge-Mines
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oTqfdq qh orfu{f,r, qrt G T-ft-an fflTr?T, qieT l5s
sfuq "r+q. Riie iqr 3. lilq rrn. rr*oqrcr rts. ol-cr

E mail - me.kota@rajasthan.gov.in

mqio:- serlotcI,zrffi/cqFlvq.Va. t. (c / tstz) /2023 /2oos friio:- 18.0e.2023

ifrft:- frnq m.en{.* 1q6q1

{rs{qFl {rw qqsrT fuiew 36, "*,
frYq:- Regarding IWs ACC Limited (Lakheri Cement Works) limestone Mine, ML

No. 0l/92 located at Village - Lakheri, Tehsil & District - Bundi.

gqrr:- sffrTR i6I q-{ 6qro Ft2 (BLTND-0I) RpcB/Gr. Mines/1450 frqio os.og.

2023dfi-qtl
rrdtflx,

sqtim frErqrflIia qn-ftq (ISq Eftd 3Tfu6-irr dc.l-m d 3T}q.i. iel2023 li 3ri?r

ftqio rs.os.zoz3 + s-q n 4qI1 d qrgn4-6 qa kqif, 0s.0e.2023 t e-rqqezr €E{n

4/1s12 (i/1ss2) srd sftq drfq €h ({fr+€ nq fuo-e qrq .n'dtr, n-rqt-a fqqE,

fudr q.€ (rrqo) t M s.S.fr. frft}s (drdfi fth€ Td-{T) d ceT t ded sr+t1c}

t ft_{io 08.12.20j7 t sr.oa.zozg o q{i frrn .rn sF-q o1 qrar s *e aen qe&nfr

dnr wrqr flri Tfr ffi or ft-*q erer rrqr rErT i, ftil-qd Fq t fti-({ t fu feci-fi oa.

12.20fi I 3i.08.2023 d qtf,{ 3Tc S, 3s.72 i-rc{ t ed rEfuq qTrT

617ee82 dq oT irqrfi fu-qr rrqr t ilen qdtt]rfr dRr B'im 3r-qE il gd $Rr 60

so,st,B4,4so/- ffi tt rrEr {r{iFr{ d {E-+ts t qqT o-G .Tfr t r

lf{A-q,

(qTRs +6q-q ts)
sfr oTfts-f,r, otdr
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